. Urgent Court Matter
HP STATE POLLUTION CONTROL BOARD, '

BELOW BCS, PHASE-III, NEW SHIMLA

No. PCB/OA No. 428/2022 /- ‘|29 4 Dated:- # -”ﬂl a} 200 2
From: The Member Secretary
To

The Registrar General,

Hon’ble National Green Tribunal
Faridkot House, Copericus Marg, Near India Gate, New Delhi ,
Delhi 110001. B '

Subject:~ Original Applicationb No. 428/2022 titled Khushal Singh and others V/s State of
HP pending before the Hon’ble NGT.

Sir,

Kindly refer to order dated 15-07-2022 passed by Hon’ble National Green Tribunal
in the afore-cited matter alleging unauthorized conversion and allotment of 0.5655 hectare of
Forest land for installation of 1.5 MW Micro Hydro-electric power project in village Surah
Tehsil Thunag District Mandi in Himachal Pradesh, wherein following directions has been
passed:-

‘

‘... ....qn view of the averments made in the application, it would be appropriate to
have a factual and action taken report from a Joint Committee comprising of State PCB,
Principal Chief Conservator of Forests, State of Himachal Pradesh and Deputy Commissioner,
Mandi. Joint Committee shall meet within four weeks, undertake site visits, look into the
grievances of the applicant, verify the factual position and take requisite remedial action by
Jollowing due process of law. State PCB will be the Nodal agency for coordination and
compliance. : ,

3. Factual and action taken report may be fisrnished within two months by e-mail at
Judicial-ngt@gov.in preferably in the form of searchable PDF/OCR Support PDE and not in the
Jorm of Image PDF 4. List the matter for further consideration on 11.10.2022................. 7,

In this connection, it is submitted that in compliance to afore-cited directions the
Joint inspection of the said Small Hydro Electric Project Site and the surrounding area was carried
- out by the Committee on 12.08.2022 at 11:00 AM wherein representatives of concerned
departments were also associated and following were present (i) Deputy Commissioner Mandi,
Distt. Mandi H.P. (ii) Additional District Magistrate, Mandi, Distt. Mandi H.P. (iii). Sub-Divisional =
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Officer (C) Thunag, Tehs:l Thunag, Dlﬁt’l Mandl (4\/)) E: <ecut1ve Engineer, HPPWD Seraj at
Janjehli, Distt. Mandi (v). Executive Engmeer ?’al “Shakti Vibhag, Thunag, Distt. Mandi (v1).
Assistant Engineer, HPPWD Sub-Division Bagsy,ad Distt. Mandi. (vi1). Assistant Engineer, Jal
Shakti Vibhag Kelodhes, Distt. Mandi. (viii). Pradhay ,(}r@m Panchayat Surah, Distt. Mandi H.P.
(ix). DeputyRanger, B.O. Bagsiad Forest Division Nachan, Distt. Mandi and (x) Environmental

Engineer, HP State Polfution Contro! Board Mandi, Distt. Mandi H.P.

The Joint Committee has submitted a detailed factual and Action Taken Report
(enclosed herewith as?j}pexure—A) which may kindly be taken / placed on record please.

(Encl: As above)

\  Yours faithfully

Apoorv Devgan, (IAS)
Member Secretary
O} C EPSPCB, Shimla-9
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_3-

JOINT INSPECTION CUM ACTION TAKEN REPORT OF THE COMMITTEE
CONSTITUTED VIDE HON’BLE NGT ORDERS DATED 15.07.2022 IN O.A.
NO. 428/2022 TITLED AS KHUSHAL SINGH & OTHERS VS STATE OF H.P
& OTHERS.
BACK GROUND

A complaint was admitted in the Hon’ble NGT as O.A. No. 428/2022 titled as
Khushal Singh & Others vs State of HP &Others w.r.t to a small hydro electric
power project inVillage Surah, Tehsil Thunag, District Mandi, Himachal
Pradesh-

“1. Khushal Singh and other residents of Village Surah, Tehsil Thunag, District
Mandi, Himachal Pradesh have sent the present letter petition, which has been
treated and registered as Original Application, complaining about unauthorized
conversion and allotment of 0.5655 hectare of Forest land for installation of 1.5
MW Micro Hydro-electric power project in village Surah Tehsil Thunag District
Mandi in Himachal Pradesh. The company is alleged to have obtained FRA
certificate illegally and deceitfully by putting forged signatures of the villagers. It
is further alleged that complaint was made to the concerned authorities in this
regard but no action has been taken. The company has applied for additional
forest land to Sub-Divisional Magistrate, Thunag, Mandi who has without
jurisdiction ordered for identification of forest land. The Company is putting the
life of the villagers in danger as well as polluting the environment by carrying
explosive woks without permission and necessary infrastructure..... «

As per the directions passed by the Hon’ble National Green Tribunal in the said
orders -

“....2. In view of the averments made in the application, it would be appropriate
to have a factual and action taken report from a Joint Committee comprising of
State PCB, Principal Chief Conservator of Forests, State of Himachal Pradesh
and Deputy Commissioner, Mandi. Joint Committee shall meet within four
weeks, undertake site visits, look into the grievances of the applicant, verify the
factual position and take requisite remedial action by following due process of

law. State PCB will be the Nodal agency for coordination and compliance.”
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In compliance to the orders of the Hon’ble National Green Tribunal, the said
committee carried out site visit in order to look into the grievances of the
applicant and verify the factual position on ground.The details of the same are
as below —

1. JOINT INSPECTION OF THE COMMITTEE

The Joint inspection of the Small Hydro Electric Project Site and the
surrounding area was carried out by the Committee on 12.08.2022 at
11:00 AM. The following Committee members and the Co-opted officials of
various departments were present during the visit of the Committee:

. The Deputy Commissioner Mandi, Distt. Mandi H.P.

The Additional District Magistrate, Mandi, Distt. Mandi H.P.

The Sub-Divisional Officer (C) Thunag, Tehsil Thunag, Distt. Mandi

The Executive Engineer, HPPWD Seraj at Janjehli, Distt. Mandi

The Executive Engineer, Jal Shakti Vibhag, Thunag, Distt. Mandi

The Assistant Engineer, HPPWD Sub-Division Bagsiad, Distt. Mandi.
The Assistant Engineer, Jal Shakti Vibhag Kelodhar, Distt. Mandi.
Pradhan, Gram Panchayat Surah, Distt. Mandi H.P.

O ©® N o kL Db =

DeputyRanger, B.O. Bagsiad,Forest Division Nachan, Distt. Mandi.
10. The Environmental Engineer, HP State Pollution Control Board

Mandi, Distt. Mandi H.P.

The applicant was also contacted and requested to associate the Joint
inspection committee but he could not attended the same due to some

medical emergency.

2. GEOGRAPHICAL LOCATION OF THE HEP (HYDRO ELECTRIC
PROJECT)
The HEP is located at Village Surah, Tehsil Thunag, Distt. Mandi.
(Latitude: 31°35'56.4"N, Longitude: 77°07'27.8"E). The area does not

have any other commercial activity or industrial activity.
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3. NATURE OF ACTIVITIES IN THE PROJECT
The Hydro Electric Power Project is establishing in the name and
style of M/s Micro Hydro Electric Power Generation Pvt. Ltd. for
production of electricity with capacity 1.5 MW.The main components
of the project are weir site over the Jawal Khad, power house and

transmission lines to the grid.

4. SITING CRITERIA FOR SUCH HEP PROJECTS
There are no sitting / distance criteria notified by any competent

authority for setting up of Hydro Electric Projects.

5. ENVIRONMENT CLEARANCE APPLICABILITY
Small Hydro Electric Power Projects (SHEPs) with capacity less
than 25 MW are exempted from the applicability of Environment

Clearance as per the provisions of EIA Notification 2006.

6. SOURCE OF WATER
The project is SHEP and water is to be used for electricity
generation, the source of water for the projectis Jawal Khad which
is a tributary of River Beas. The project is also proposed to be

located in the catchment of River Beas.

7. NOCs / LICENCES / APPROVALS OF VARIOUS DEPARTMENTS/
AGENCIES
7.1 HIMURJA - The allotment of Hydro Electric Project has been
approved by Director, HIMURJA, Shimla vide his office letter no.
HIMURJA/SHP-III/MHE(160)-2K-10810, dated 14.11.2000. (Copy

enclosed as Annexure-I)

7.2 MOU - The Memorandum of Understanding between Govt. of

Himachal Pradesh and M/s Micro Hydro Electric Power Generation

Page 3 of 16
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7.3

7.4

7.5

7.6

7.7

(P) Ltd. New Road, Hamirpur for preparation of Detailed Project
Report has been executed on 14.05.2011 (Copy enclosed as

Annexure-II)

Gram Panchayat NOC - The Gram Panchayat Surah has issued
NOC in favour of the Small Hydro Electric Project (SHEP) vide

Resolution No, 03, dated 13.11.2008. (Copy enclosed as Annexure-
I1I)

Jal Shakti Vibhaag - The Superintending Engineer, Jal Shakti

Vibhaag, Circle Sundernagar has issued NOC in favour of unit for
setting up of 1.5 MW SHEP at Surah Khad vide letter no. IPH-SE-
SNR-WA-Misc-NOC/2008-16160-64, dated 18.12.2008. (Copy

enclosed asAnnexure-IV)

HP Public Works Deptt. The Superintending Engineer, 1st Circle,
HPPWD Mandi has issued NOC in favour of the HEP vide his office
letter no. PWD-25-NOC/2009-34087-88, dated 17.03.2009. (Copy

enclosed as Annexure-V)

Supplementary Implementation Agreement for the SHEP has been
executed between Govt. of Himachal Pradesh and M /s Micro Hydro
Electric Power Generation (P) Ltd. New Road, Hamirpur on

23.12.2020. (Copy enclosed as Annexure-VI)

HP State Electricity Board-(Techno Economic Clearance): The

same has been accorded in favour of SHEP vide Office Orders issued
by The Chief Engineer, Projects, HPSEB Ltd. Shimla vide Order no.
HPSEB/CE (P)/CC -Surah/2008-5123-32, dated 26.06.2008. (Copy

enclosed as Annexure-VII)
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7.8 Fisheries Deptt - The Director-cum-Warden of Fisheries,

Directorate of Fisheries has issued NOC in favour of SHEP vide his
letter No. FSH-F(2)39/2010-ARC-II-2641 dated 26.03.2011. (Copy

enclosed as Annexure-VIII

7.9 Forest Clearance - The District Collector Mandi has issued a letter

in favour of unit certified that 0.5655 hectare of forest land proposed
to be diverted in favour of SHEP vide his letter No.
MND/SR/LRC/2015- dated 13.10.2016. (Copy enclosed as

Annexure-IX)

7.10 State Pollution Control Board -

Small Hydro Electric Power Projects (SHEPs) with capacity less than
25 MW are exempted from Consent mechanism of the State Board.

However, as per the notification of Department of Environment, Gout.
of Himachal Pradesh vide notification no. PC-F(2)-I/2005, dated
09.09.2005 that “threshold value of not less than 15 % of the
minimum inflow observed in the lean season; to the main river water
body whose water is being harnessed by these projects, the copy of

notification is enclosed as Annexure-X.

8. PHYSICAL PROGRESS AT PROJECT SITE

As per the inspection carried out, the unit is carrying out land
development works in the location where power house is to be
established. (pic 01 below). The works of the diversion weir is also

under progress (pic 02 below).
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9. OBSERVATIONS MADE DURING THE JOINT INSPECTION

During the joint inspection, a public hearing was organized under
the Chairmanship of the Deputy Commissioner Mandi. During the
hearing about 42 local residents were present. The Project
Proponents Sh. Ashish Gupta and Sh. Banit Gupta were also
present in the hearing. The Deputy Commissioner Mandi requested
all the residents to submit their grievances related to proposed

HEP.

The residents reported their concerns, the same were noted by the
concerned departments, the residents also submitted a letter to the
Deputy Commissioner regarding grievances related to HEP, the

copy of same is enclosed as Annexure-XI.

The Deputy Commissioner Mandi directed all the concerned
officials of the departments to furnish the status report w.r.t the
points raised in the complaint as well as mentioned submitted
during hearing pertaining to their respective departments and
submit the report to the nodal officer i.e. Environmental Engineer,
HP State Pollution Control Board Regional Office Mandi within two
weeks. The videography of the hearing was also carried out and the

entire proceedings are in the official record.
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10. SPECIFIC FINDINGS / OBSERVATIONS REPORTED BY VARIOUS
DEPARTMENTS / AGENCIES

10.1. Diversion of forest land under FCA, 1980 and FRA Certification
as per the provisions of Scheduled Tribes and Other Traditional
Forest Dwellers (Recognition of Forest Rights) Act, 2006:-

As per the report given by Divisional Forest Officer, Nachan vide
letter No. 5636 dated 30.09.2022, diversion of 0.5655 hectare
Forest land has been granted under FCA, 1980 in favour of M/S
Micro Hydro Power Gen. Pvt. Ltd. for the construction of Surah
Small Hydro Electric Power Project (1.5 MW) after observance of all
the codal formalities and approval of the same has been accorded
by MoEF and CC (Govt. of India) vide letter No. I-HPB 675/2020
CHA/1441 dated 18.12.2016.

With reference to the compliance of FRA, 2006 it is submitted that
as per the record muhal sabha’s proclamation was issued on dated
23.02.2014 (“Annexure-XIIA”) for calling the claims under FRA,
2006. The Forest Right Committee (FRC) meeting was conducted
on dated 29.05.2014 (“Annexure-XIIB”) and (“Annexure-XIIC”)
was issued. The case was forwarded to muhal sabha and
muhalsabha meeting was conducted on dated 02.08.2016
(“Annexure-XIID”). During this period no forest rights claims were
received from any resident of muhal sabha Surah. Therefore,
Forest Right Committee Surah issued Annexure II (“Annexure-
XIIE”) as per the provisions of FRA, 2006. Annexure V/NOC of
land area measuring 0.5655 ha. situated in muhal Surah, Tehsil
Thunag, District Mandi H.P was issued by the muhal sabha on
dated 02.08.2016 (“Annexure-XIIF”) in favour of M/S Micro Hydro
Power Gen. Pvt. Ltd. for the purpose of construction of Micro Hydro

Electric Power Project Surah 1.5 MW. The case was forwarded to
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the Sub Divisional Level Committee (SDLC), Gohar and meeting of
SDLC was conducted on dated 20.09.2016 and Annexure-III
(“Annexure-XIIG”) was issued accordingly. Thereafter the case
was sent to District Level Committee (DLC). The meeting of District
Level Committee (DLC) was conducted on dated 07.10.2016
(“Annexure-XIIH”). After detailed discussion and scrutiny of the
case and documents placed on record the District Level Committee
issued FRA certificate on dated 13.10.2016 (“Annexure-XII “I”) in
favour of Micro Hydro Electric Power Generation Pvt. Ltd. for the
purpose of construction of Micro Hydro Electric Power Project

Surah 1.5 MW.

Therefore, it is reiterated that all the codal formalities have been
completed as laid down under the provisions of Scheduled Tribes
and Other Traditional Forest Dwellers (Recognition of Forest
Rights) Act, 2006 and rules framed there under. The FRA
certificate has been issued in favour of Micro Hydro Electric Power
Generation Pvt. Ltd. on the basis of recommendations of muhal

sabha Surah and SDLC Gohar.

The allegations regarding forged signatures in the proceedings of
muhal sabha has been enquired into through Addl. District
Magistrate, Mandi H.P who has submitted his enquiry report
(“Annexure- XIIJ”) with inconclusive findings. As per the enquiry
report submitted by ADM Mandi out of 99 person’s appeared
during the enquiry the signatures of 3 person’s are matched, 79
person’s are not matched and minor difference has been observed
in the signatures of 17 person’s. In addition to it, the enquiry
report has revealed that 60 persons have stated that they were not
present in the muhal sabha meeting and 39 persons have stated

that they were present in the meeting of muhal sabha held on
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dated 02.08.2016. Further he has recommended the analysis of
signatures through some expert agencies in order to get accurate
results. This matter is presently sub judice with Hon’ble High Court
of Himachal Pradesh as CWP No. 2142/2022 titled as Puran
Chand Vs State of Himachal Pradesh in which detailed reply has
already been filed by the state in this regard.

As per the revenue record, the total Forest area in the two no.
revenue Mohals in Patwar circle Shikawri is 2423-12-09 bighas,

the details of the same is as under:

PH | ggTd BT M Yy ot fow IHET (SET H)
&=

1 IRE/85 TRATE G 802-18-04
TRITME fadl ™ 30-13-11
SIS AP ST HE gl 483-02-01
T INBR 05-19-04
2 TT8/86 IRMG GBI 348-11-14
TRITE fadl e 31-02-10
SHTA HEoll Hegal 402-00-12
ST HE G oIl A gal 308-16-07
FCT WMPR 10-08-06

od lis 2423-12-09

Out of total 2423-12-09 bighas forest land, only 06-19-13 (0.5655
hectare) bigha land has been acquired for the construction of Small
Hydro Electric Project. Therefore, forest rights of the local residents
are not violated as alleged by the applicant and they are still
enjoying their traditional rights in the forest land as mentioned in

the revenue record.
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10.2. Environmental Pollution and safety of the villagers

During the inspection no Environmental violation was observed.
However as mentioned above, the project proponent are bound to
comply with the Notification of Department of Environment, Gout. of
Himachal Pradesh vide notification no. PC-F(2)-1/2005, dated
09.09.2005 that “threshold value of not less than 15 % of the
minimum inflow observed in the lean season; to the main river water

body whose water is being harnessed by these projects”.

Also, the unit is required to submit Muck management Plan
approved by the competent authority and the muck dumping details
on the prescribed format are required to be submitted in the HPPCB

on monthly basis.

10.3. Irrigation Water Sources and impact on Agriculture and

Horticulture:

The Executive Engineer Jal Shakti Vibhaag Thunag has submitted
that the proposed Surah HEP (1.5 MW) is to be constructed on
Jwal Khad near Village Surah and there aretwo no. existing Lift
water supply schemes and two no. schemes are proposed in the
area. Source of all schemes is located upstream of trench weir of

proposed Surah HEP
As per the directions of the Deputy Commissioner Mandi, the

Executive Engineer, Jal Shakti Vibhag has made a submission as

under:
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10.3.1 Sources of Irrigation Water:

Two no. irrigation schemes (one no. existing and one no. proposed)
The existing scheme LWSS Parwara is presently running to meet
water requirement of 9.44 LPS, whereas the proposed water supply
scheme mentioned at Lift water supply scheme to renovate old
water supply schemes of GP Kandha Bagsaid, Saran and Murhag
under ADB has been designed for water requirement of 3.85 LPS.
from Jawal Khad.

10.3.2 Sources of Drinking Water:
There are two nos. of water supply schemes (1 no. existing and one
no. proposed) are based on jwal khad. The existing scheme KIS
Sunas having water requirement of 5.80 LPS to irrigate 20.21
Hectare area. One no. irrigation scheme FIS to Surah has been
proposed for water requirement of 2.10 LPS which will irrigate the

CCA 8.80 Hect.

10.3.3 Details of water supply schemes likely to be affected due to
the project:
As mentioned above the sources of proposed and existing water
supply schemes tapped are located upstream of trench weir of
proposed Surah HEP., However One no. spring source of the
scheme (31°35'39.2"N 77°08'50.8"E) WSS Surah Salveen which
provides water to habitant of village Khamrada is likely to be
affected during construction of the tunnel, as inlet side of the
tunnel (Portal) (31 35'39"N 77 08'49"E ) of this project is approx.
20 mtrs. range of the source. The copy of the letter is Annexed as

Annexure-XIII.
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10.4 The Deputy Director, Department of Agriculture, Mandi

As per the report received from The Deputy Director, Agriculture,

Mandi:

e Total No of Farmers 60 no.:

Surah -40, Khamrara-12 and Sakran-08

e Total cultivated land - 183.53 Ha (Cultivated=46.38 Ha &
Uncultivated land=137.15Ha)

e Types of Crops grown — Wheat, Maize, Potato, Cabbage, Beans,
Peas

e Cropping Pattern — maize-Wheat-Vegetables.

The copy of letter is enclosed as Annexure-XIV.

10.4.1 Requirements of irrigation water during different seasons /
months. Irrigation water is required three times a month during
Kharif and two times a on the during Rabi season till the maturity
of the crop.
Source of irrigation water — Jaggar Nallah, Suketi Nallah, Tiker
Nallah

10.5 The Deputy Director, Department of Horticulture, Mandi

As per the report received from The Deputy Director Department of

Horticulture:
Total no. of
1. farmers/orchardist 93670
assessed
2. Total cultivated area 38432 hectare

The reported provided is enclosed as
Type of crops and | Annexure-XV, regarding growing pattern
growing pattern new techniques are being developed by

the department like small spacing, high
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density for development of orchards in
small space land for high breeding
varieties giving maximum production of

fruits.

Hard need of irrigation water during

different seasons/months for the crops.

Requirement of
Limited no. of water sources provided by

irrigation water during
the department like tanks in RKVY and

different
tube wells in very limited no. and now
season/months.
recently work in progress under water

users association under project HPHDP

10.6.

10.7

Traditional Water Mills:

SDO (C) Thunag has submitted that the matter was enquired
through Tehsildar Thunag and it was observed that there are total
11 water mills in Surah Khad along the downstream ofl.5 MW
HEP Surah in Tehsil Thunag, out of these only 02 are in working
condition & are currently in use, while the rest of 09 are non
functional & not in use. The copy of the letter is enclosed as

Annexure-XVI.

Potential Risks due to the Small Hydro Electric Project:

The main components of the proposed SHEP are:

Head Race Tunnel followed by Forebay Tank then Penstock and
Power House. The length of the Tunnel is 400 mtr and the
diameter of the pipe is proposed to be 2.4 mtr. The controlled
blasting operations are required to be done for the construction of
the tunnel and prior approval for carrying out blasting may be
obtained by the project proponent.

No major potential risk is associated with the construction/seting

up of other project components.
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17

Permission of local residents for construction/operation of
SHEP:

The concerned Gram panchayat i.e Gram Panchayat Murhaag has
issued No objection certificate in favor of the M/s M/s Micro Hydro

Electric Power Generation Pvt. Ltd. on 13.11.2008.

Apprehension of adverse impacts on the life of the local
residents:

As the Proposed project is a Small Hydro Electric Project, the
impact of the project during the construction as well as operational
phase is minimal on the local residents. As water will be used for
Power generation only, there will no effluent generation from the
proposed SHEP. As highlighted above, the unit is bound to release
minimum 15 % of the lean period flow during all the year, the same
shall be done by installation of Real Time Flow Measuring device
linked to the HPPCB server, the same is being monitored by the
concerned regional office. There may be fugitive dust emissions
during the construction phase and unit shall take all the requisite

steps for control of the same.

CONCLUSION

The Joint inspection report is concluded as under:

No violation w.r.t Forest land encroachment/excavation of forest
land was observed. However the issue of certificate issued under
FRA 2006 is already under consideration being the matter
subjudice in the Hon’ble High Court of H.P

No unscientific muck disposal was observed in and around the
project site.

Regarding Water scarcity in the area after commissioning of the

project, the project proponent has submitted an undertaking that
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storage tank of appropriatecapacity shall be provided before the
intake point and overflow of the tank shall only be used for the
power generation in the project.

d) No damage to any water supply scheme or sources has been
observed during the inspection.

e) Unit is required to strictly implement the muck management plan
and no unscientific dumping of muck is to be carried out during
the construction stage.

f) The compliance of the notification regarding release of minimum
15 % flow during all the year shall be ensured during the
commission of the HEP.

g) No blasting has been carried out in the project site till date as
alleged in the application.

h) The various Deptts. / Agencies shall keep a check/vigil over the

project during the construction phase.

In view of above findings, it is concluded that there is no Environmental
violation as observed by the committee. Further, the decision of the
Hon’ble High Court of HP in CWP No. 2142/2022 titled as Puran Chand
Vs State of Himachal Pradesh in the FRA case shall be binding on all the

parties.

7™
Divisional Forest Officer Deputy Commissioner

- L] er . .
Esvitonmental Engine Forest Division Nachan aq%é%témct d r?;kglgr)
i HP . anai Di .
HEEEE Biasl Distt. Mandi HP
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BY FAXISPEED POST
HIMURJA
(H.P. Govt. Energy Development Agency)
Shimla-‘171 009

No.HIMURJAISHP~lIIIMHE(160)-2K ~— / F’ g 10 Dated : , 17 November, 2K
To |

M/s Micro HydroEfectn'c Power Generation (P) Ltd,,
New Road, Hamirpur,

District Hamirpur (H.P.)
Fax No. (01972) 23467

Sub.:- Award of work of preparation of DPRs and installation of
projects in Himachal Pradesh.

We.are pleased to inform you that after considering your
application for allotment of SHPs in HP for preparation of Detailed Project Regport(s)
and implementation of project(s), the State Government has approved the allotment of
project site(s), as per details given below, subject to the terms ang conditions
mentioned hereunder:

Sr. | Name of the project District | Estimated Capacity
No. | (Location Code) (W)
1 | Surah (Self Identified) * | Mandi 1.00
2 | Swad (Self Identified) * Mandi 1.00
***"*Total Capacity (MW)"* 2.00
" *Provisional allotment

You will have to deposit security and processing fee, which is a pre-
requisite before signing of MOU(s), as per details given below, by 30t Nov.,_ 2000,
failing which the Eamest Money Deposit (EMD) deposited by you, alongwith the
application(s), shall be forfeited. .

You will shortly be invited for signing of MOU(s) with the State Govt.
(details will be separately communicated)
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™

SECURITY :-

Rs. 4.00 Lacs (Rupees Four Lacs Only) @ Rs. 2.00 Lacs per MW in the
shape of BANK GUARANTEE valid for a period of 3 years in favour of
H.P. Govt. (Department of MPP & Power).

in

PROCESSING FEE (NON-REFUNDABLE) :-

Rs. 2.00 Lacs (Rupees Two Lacs Only) @ Rs. 1.00 lac per project is
required to be submitted towards Processing Fee. The amount of Rs. 1.00
Lac for 2_project site(s), already furnished by you as EMD at the time of
submission of application(s), has been adjusted towards Processing Fee
and the balance amount of Rs. 1,00,000- (Rupees One Lac Only) is to be
submitted in the form of BANK .DRAFT drawn in favour of Director,
HIMURJA, payable at Shimla.

The receipt of this communication and acceptance of allotment may
kindly be acknowledged by Return Fax.

In case, your confirmation is not received and security and processing
fee not deposited by the due date, it shall be presumed that you are no longer
interested and we shall forfeit your eamest money and offer the same to an aiternative
interested party.

NOTE  The allotment of self identified project(s) Is provisional and subject to
Joint inspection by Himurja, HPSEB, representatives of companies who
have already been allotted projects in the same basin and other
applicant firms who have applied for projects In the same basin. The
date of joint inspection shall be intimafed separately. The decision of

the HP Govt. shall be final and binding on all parties.
WL
) w

Director, ) *
HIMURJA,
8A, SDA Complex,
Shimia-171008
FAX No. 0177-220385

Formats of Bank Guarantee and MOU are being sent to you separately alongwith

thii confirmatory copy of this allotment letter for reference and record at your
ena.

-
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MEMORANDUM OF UNDERSTANDING BETWEEN GOVERNMENT
OF HIMACHAL PRADESH AND M/S MICRO HYDRO ELECTRIC
POWER GENERATION (P) LTD., NEW ROAD, HAMIRPUR H.P, FOR
PREPARATION OF DETAILED PROJECT REPORT FOR SURAH HYDRO
ELECTRIC POWER PROJECT (1.00 MW) IN HIMACHAL PRADESH.

s This Memorandum of Understanding (MOU) made on this
day l Q MR~ in the year two ‘thousand ome between the
Government of Himachg{ Pradesh, through the Secretary (MPP & Power), to the
Government of Himachal Pradesh (hereinafier referred to as "State Government")
which expression shall unless repugnant to the context or meaning thereof, shall
include his successors in office of the ONE PART.

AND

. M/S MICRO HYDRO ELECTRIC POWER
GENERATION (P) LTD., NEW ROAD, HAMIRPUR H.P., A Company
incorporated and registered under the provisions of Companies Act, 1956 having
its registered office at ) . (hereinafter referred to as "The
Company) through its _Aroadoy  duly
authorised by Company by its re lution No. MR dated
26 ~9- 2w of the OTHER PART. ‘

WHEREAS the State Government has decided to allow
Hydro-electric Power Generation Projects in the Private Sector and has invited
proposals for private investments in such Projects, interalia SURAH Project in
District Mandi (Himachal Pradesh) of the capacity of (1.00 MW).

: ANDWHEREAStheCompmyisdesirousofsetﬁngupthe
Hydroelectric Power Project in pursuance to the notice at SURAH in Mandi
District (Himachal Pradesh) as well as the arrangement for synchronising with the
grid associated therewith.

AND WHEREAS the State Govt. and the Company have
held discussions and reached an understanding for investigations and preparation
of Detailed Project Report (DPR) and are desirous of reducing in writing the terms
and conditions of the said und ing.

4 }7 v~ i
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NOW THIS MEMORANDUM OF UNDERSTANDING BETWEEN THE
PARTIES HAVE BEEN REACHED AND WITNESSETH AS FOLLOWS:

L Whereras the Company is desirous of and have submitted its
proposal to the State Government for investigation, preparation of Detailed
Project Report and implementation of the proposed SURAH (1.00 MW) Hydro
Electric Power Project in Mandi District of Himachal Pradesh (hereinafter
referred to as "the Project”). : -

2. | And whereas the State Government has accepted the offer of the
Company and has accepted, in principle, to allow them Investigation and
preparation of Detailed Project Report (DPR) of the Project. In case of any
conflict about a site, due to other allotments on the same stream/nallah etc., the
State Govt. shall have the right to take the decision about the MOU and this
decision shall be final and binding on the concerned parties.

3. " And whereas the State Govt. has appointed and delegated its
function to H.P. Govt. Energy Development Agency (HIMURJA) .vide
Notification No. STE(S&T)A(9)1/94 dated 10th Oct., 1995 as specified therein.

4. And whereas the Company has. submitted irrevocable Bank
Guarantee for Rs. 2,00,000/- as security @ Rs. 2.00 Lacs/MW in favour of
"HIMURJA".

And whereas the Company has also paid Rs. One Lac Only
towards processing fee for this project in the shape of "BANK DRAFT" in
favour of "DIRECTOR, HIMURJA". It is stipulated that in case of breach of
this MOU or any part thereof, the security shall be forfeited to HIMURJA by
encashing the BANK GUARANTEE. : i

5, The State Government will stop all activities, if any, being done on
investigations and other works of the Project with the signing of this Memorandum
of Understanding and the responsibility for carrying out further works/
investigations thereafter shall be that of the Company.

6. The Company shall carry out the Tequisite detailed investigations
and techno-economic studies of the Project and shall submit & detailed Project
Report to the State Government within a period of 28 months from the date of
signing of this Memorandum of Understanding. The Company shall submit
quarterly progress reports fo Himurja on the proforma supplied by HIMURJA.
Failure to do so shall be a breach of the Memorandum of Understanding (MOU).
The Govt. shall periodically monitor the progress of the Company on a quarterly
basis.

7. In the event of the Company being unable to submit the DPR within
30 months from the signing of this MOU, the State Govt./HIMURJA shall be at
liberty to forfeit the security deposited with the State Govt. HIMURIA and make
alternative arrangements as it may deem fit.

8. _ The State Govt., on the receipt of Detailed Project Report (DPR)
within the stipulated period from the Company, will scrutinize the DPR to assure
techno- economio viability of the project and point out the defects and deficiencies
in terms of techno-economic viability and if the Company fails to remove the
defects or deficiencies as pointed out by the State Govt. through HIMURJA within
30 days from the receipt of the comnumication, the State Govt. shall be at liberty
4m Erenimnta Tha NAOXT and farfeit thie sank Guarantee, deposited with the

LUIRRL 22 REREE  ADIFPELBESE  pvegre ©
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1... Goab e State Govt. shall not pay any compensaﬁon, expenditure
incurred by the, Company in the preparation of DPR, if the MOU has been
terminated by the State Govt. for the violation of any of the clauses of this MOU
by the COmpany

10. The Company agrees that it shall not sublet/ transfer its rights
accrued under this MOU to any other party.

11 _ This MOU shall remain in force for a period of thirty months from
the date of signing of the MOU and both the parties shall fully cooperate with each
other and extend full support and assistance as may be required. .

12. The State Government agrees not to entertain any proposﬂ in
respect of the Project, which is subject miatter of this MOU, till such period the
MOU is in force. - '

13. _ Each party hereto agrees that it shall not divulge any trade,
commercial or technical secrets or confidential matters of one another to any third
party. :

14. (i) If the performance of this MOU or of any obligation of either
party is prevented, restricted or interfered with for any reasons of, fire, explosion,
epidemic, cyclone, earthquake, flood, unforeseen natural clamity, war, revolution
of requirement of any Government or any sub-division, authority or representative
of any. such Government; or any other act whatsoever, whether similar or
dissimilar to those enumerated , beyond the reasonable control of the parties
hereto; the party so affected upon giving prompt notice to other party shall be
excused from such performance to the extent of such prevention, restriction of
interference for the period it persists provided that the party so affected shall make
its best efforts to avoid or remove causes of non- performance, if possible, and
shall continue performance hereunder with the utmost dispatch whenever such
causes are removed.

(i) Ifthe force majeure persists for continuous period of the MOU or
more, the parties shall meet and decide about the further course of action.

15. In case the HLP. Govt. does not find the Project to be feasible from
techno-economic considerations or from any other aspect, the company shall hand
over to the Govt, all the Project Reports and any other connected documents etc.
as may have been collected and/or prepared by the Company during the course of
investigations. The Government shall have exclusive rights and the authority to
tske back all relevant documents and Project Reports etc. without any

compensation.

16. Any difference and/or disputes arising at any time between the
parties out of this MOU or interpretation thereof will be endeavored to be resolved
by the parties hereto by mutual negotiations, failing which the matter will be
referred to the sole Arbitration of the Secretary (Law) to the Govt. of Himachal
Pradesh and shall be subject to Shimla jurisdiction.

17. The State Government after having concluded that the Project is
techno-economically viable shall enter into an Agreement for the execution of
project on such terms and conditions as may be mutually agreed upon.

—

e
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to the residentsgof Himachal p:ﬁ::ﬁ. that preference ini employment will be given
19. '

9. In the event of thig project being awarded to the Company for
implementation, a separate agreement Jshallb%ne‘gexecuted by the Company for
Supplying 10% electricity generated at this project free of cost to the State
Government.. However, all projects upto 5 MW capacity will be exempted from
this levy for the first fifleen years from the date of commissioning of the project

and thereafter the Company shall supp ic in SURAH
) pply 10% electricity generated in
(1.00 MW) project free of cost to the State Govt..

20. The Company shall apply directly to the MNES /GOl/Govt. of HP,

b3 th‘? case may be, for the various incentives/subsidies, as admissible, from time to
time in the case of the project, after obtaining necessary recommendations from the
H.P.Govt /HIMURJA. . -

21. HPSEB shall have the first option to purchase the whole or part of
the remaining power generated @ Rs.2.50 per unit. For the purchase of power, a

Power Purchase Agreement (PPA) shall be entered into between HPSEB and the
Company thereafter,

IN WITNESS WHEREOF the parties hereto have set their hands
unto this on the day, month and year first above written in the presence of:-

For and on behalf of

, For and on behalf of
Govt.of Himachal Pradesh M/S -
e s * Por Misry dyatvs ¥ i Pover

‘ todorn o oot umitedd
(S. K| Dash) & Power) Ade .
Commissioner-cum-Secretary (MPP & Power), (RVAPPIN
to the Govt. of HP. { Rarncemliean )

Witnesses :

\
n i . ’ ' ; / ,q
((llxhi::‘ g:;‘\::tli\)re Officer (H.P.Govt.Energy ‘ /g '{U )

Development ,Agem?y - HIMURJA) A,{; Cé) ) »)’ej c .U\
/

o ' W
' 4
(Mahésh Sirkek) /

£xecutive Engineer (H.P.Govt Energy @
Development Agency - HIMURJA)

o o 4 i :._\

pur
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27 Himachal Pradesh Annexure-IV
Department of Irrigation and Public Health 5 "%
No. IPH-SE-SNR-WA-Misc-NOC/2008- | & /&= = €4 Dated: <% / / }
To

The Executive Engineer,
I&PH Division, Sundernagar.

Subject: No Objection Certificate to set-up SHEP 1.5 MW SURAH
HYDRO ELECTRIC PROJECT at Surah Khad near Bagsaid
Tehsil Chachiot & 5 MW SWAD HYDRO ELECTRIC
PROJEC'T at Chatel Khad near Shikawari Tehsil Chachiot Distt.
Mandi H.P.

Reference: Your office letter No. 14154-55 & 14152-53 dated 19.11.2008,

In pursuance to Principal Secretary (IPH) to the Govt. of H P. Shimla
letter No. IPH-B(F)5-4/2006 dated 29.8.2008, the necessary NOC in favour of M/S Micro
Hydro Electric Power Generation Pvt. Limited, New Road Hamirpur for the consiruction of
L5 MW SURAH HYDRO ELECTRIC PROJECT at Surah Khad near Bagsaid Tchsil
Chachiot & 5 MW SWAD HYDRO ELECTRIC PROJECT at Chatel Khad near Shikawari
Tehsil Chachiot Distt. Mandi H.P. is issued so far as IPH Circle Sundernager is concemned
subject to following tenns and conditions:-

L. The firm shall enter into legal agreement with the department in this respect.

2 The Chief Engineer, I&PH Department, Mandi Zone shall be the sole adjudicator
of any dispute arising during construction as well as subsequently and his
decision shall be binding on all the parties.

;. P In case there is any scarcity of water due to drough! or any reasons, the
requirsment of department shall have precedence over fhe requirement of this
Hydre Electric Project.

4. The firm shall ensure adequate minimum environment flow in river below the
diversion site to take care of aguatic life and ecology of the area. However, the
minirmum flow shall not be less that 15% of the available discharge ai any time
in the river.

5 The firm shall rehabilitate/repair/compensate for the I&PH assets/watcr resource
as well as Private Kuhls / Irrigation Schemes/Water Supply Schemes in case
these are damaged or adversely affected due to construction of the Project.

6. The firm will maintain the present quantity of the water between weir site  and
tailrace for department needs in addition to the 15 % discharge.

L Additional requirement of water of the department in futuce in addition fo the
project demand will prevail over the requirement of the firm.

8. In addition to I&PH Department requirement, the firrn will also satisfy the

requitement of private users, if’ any.
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11,

28

Housing developers/builders in rural area applying to the department “_fﬂl not be
granted water from our existing schemes unless the scheme has sufficient \[valter
and the Gram Sabha of concerned gram panchayats pass resolutions providing
the same.
Permission fo make aliernative arrangements will be given subject to the
condition that the arrangements will not affect adversely or impact on existing
water supply source being used by the IFH Department. It will be located at a
sufficient distance from an existing ground water source and downstream of any
existing surface water source. It will alsn require approval of Gram Sabha of
concerned Gram Panchayats,
The NAC and permission to make alternative arrangements as and if s uired
shall be granted at Divisional level.
In the event of violation of the aforesaid terms and conditions of the NOC by the
firms, the NOC shall be treated as cancelled. 7
/’,/
Superintending Engineer,
1&PH Circle, Sundernagar.

Copy to the Principal Secretary (IPH) to the Govt. of HLP. Shimla-2 with

rf]:ferencc tohis  letter No. IPH-B(F)5-4/2006 dated 29.8.2008 for information
please.

}Copy to the Engineer-in-Chief, I&PH Department, U.S. Club Shimla-1 for
information please. “

Copy to the Chi i : i . TH . : .
pleggr&o ¢ Chief Engineer (MZ), Mandi Zone, Distt. Mandi for information

Copy to M/S Micro H ydro Electric Power Ge : e o
: : p neration Pvt. Lim
Hamirpur Dist. Hamirpur for information, ited, New Road

e

. —
Superintending Engineer,
%1& Circle! ndernagar.
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CaCHAL PRADESH

. LALIC WORKS DEPARTMENT
N I AT R I N . ~
! ;.r 025 .40ag/309 B Lo T7T-8E Dated:- / 77 - 23~ ©

/

A e
™~ The >hief Engineer (CZ),
HP.FWD.,Mandi.

Subject:- Nq (bjection Certificate to Set up 1:5 MW Surah HEP at Surah
Tributary and 5 MW Swad HEP at Swad Tributary in Tehsil
Thunag Distt. Mandi (HP).

Enclnsed please find herewith an application dated 6.10.2008
received from MIS Micro Hydroelectric Power Generation Pwvt. Ltd. through Executive
“ngineer, B&R Division, HF.PWD., Gohar for issue of N.O.C for the construction of
5 MW Surah HEF at Surah Tributary and 5 MW Swad HEP at Swad Tributary in
Tehsil Thunag, Distt. Madi HP. The firm had desired for issue of N.O.C. for crossing
of our roads at two points. The site was inspected by the Assistant Engineer In charge
=lonawith the Project Officer of M/S Micro Hydroelectric Power Generation Pvt. Ltd. As
o1 the report of the Assistant Engineer, this department should not have any

~bjection for issue of requisite N.O.C. to the said firm. '
How:ver before N.O.C. is issued the following conditions are to

e imposed:-

1. The proposed wire site of 1.5 MW Surah project exists on down stream side
of proposed bridge on Kandhi Surah road (Proposed under PMGSY). The
reservoir behind weir will spread up to the proposed site of bridge. While
starting the construction work of hridge and both side approacncs, there is
every possibility of damaging the weir and filling of reservoir with debris No
claim for any trpe of damage accord to weir, reservoir and other assets of
the company s1all be entertained by the HPPWD.

The water fron weir at Surah will be taken through open RCC Hume pipes
of 900 mm diz on the right bank of Surah Khad. For about 500' mirs the
alignment proposed Kandhi Surah road is traversing frpm upper side of @he
proposed pipe line for project. At the time of starting the construct!on
activities and doing its construction the debris generated from the cutting
work of Kandhi Surah road can cause the damage to the pipe line of the
proposed proje cp Therefore, no claim for ang %;\::, i;f damage occurred to
pipe line at any time shall be entertained by the Conted-P-2-

N


abc
Text Box
29



30
T

In case the
‘ (§ £
constructi rcad and bridg. 1, .-
0N 0f the Project, 1o - - e o, s onr o HPPWD before th
' woo iy e e

'L o
{ \.‘" Ve

any asset e X
cor structed by the :.\},‘ml\' B )' s RAUSEC by fife company to

company sh: : % i
pany shall be liable to bear afl the 0u'f;;r J;';cdamage 's caused. The
! (X} "' es, ’

So far a .
e s, the project of 5 MW from Chatal Khad (Bhakhali Khad)
. , ges and roads will be affected by the construction of this project

The 3 ‘

| | g sase alongwith recommended for issue of N.O.C in favour of
tho o \ i H H'Y ‘

‘he said Firm subject to the conditions mentioned above.

DAJ-As above.

L&,

Superintending Engineer,
Ist Circle, HP.P Mandi.

-

Copy to the Executive Engineer, Gohar Division HP.PWD, Gohar
for information with refer:nce o his office letter No. PW—GHR—WN08-10494—95 dated

20.02.2008. =

‘Superintending Engineer, -
st Circle, HP.PWD. Mandi.
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REGD
HIMURJA
(1P Govt. Energy Development Agency)
- Urja Bhawan. Kasumpti, Shimla-1 71 009.
No. HIMURJA/SHP-TT/MHE(160)/2000 g 6({ & Datedﬁx Dec., 2020
1o
M/S. Micro Hydro Electric Power Generation (P) Ltd.,
\, 11, Building City Centre, New Road,
Hamirpur (HP)
Subject:- Supplementary Implementation Agreement for Surah (1.50 MW) HEP
in District Mandi (H.P.)
Dear sir.

This has reference to Supplementary Implementation Agreement (SIA) of
Surah HEP (1.50MW) SHEP, District Mandi (FLP.) signed by you with H.P Govt. on
23" day of December,2020. Enclosed please find one set of Supplementary
Implementation Agreement in original for information and record at your end. You are
requested (o attend to the following points in regard to the projects being executed by you.

1) This Supplementary Implementation Agreement and the already signed Implementation
Agreement dated 3.10.2008 shall be in force simultancously till the validity of the
Implementation Agreément.

ii) The terms & conditions of the Implementation Agreement dated 3.10.2008 shall be
weated as amended to the extent of this agreement. All the other terms and conditions
of the Implementation Agreement dated 3.10.2008 etween the First Party and the
Second Party shall remain unchanged. )

ity Second Party agrees to pay outstanding amount, if any, to the First Party. within a
month from the date on communicating the same to the Second Party.

iv) Both the parties agree that the Surah (1.50MW) SHEP shall be implemented subject to
the terms and conditions mentioned in the already signed Implementation Agreement
amended to the extent of this Agreement alongwith other terms & conditions of that
Implementation Agreement dated 3.10.2008 between Furst Party and the Second Party.

vy Second Party agrees that in case of any inadvertent omission or commission or mistakes,
appearing in this Agreement (81A), are liable to be rectified al any time on or after

commissioning of the project to bring the terms and conditions in accordance with the |
extent of Hydro Power Policy/Rules and Guidelines if the State Government that may
be enforced from time to time,

If at a later stage, it is found that some information has been suppressed or false

documents have been supplied by you at the time of signing of SIA or subsequently,

the whole responsibility will be yours and Govt. will be at liberty to take legal action

against your firm.
985
h—
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This may be treated as most urgent and receipt of this letter may kindly b

acknowledged.

Yours sincerely

xecutive Office

A{ HIMURJ,
. Dated:- & lf — -NoIT
tndt. Noo: - A/A %’é)q/“" 8’:}'@‘1 )

Copy of  Supplemetary Implementation Agreement of Surah HEP (1.50MW) SHEP |
Disrict Mandi (H.P.) in respect of M/S. Micro Hydro Electric Power Generation Pvt. Ltd., |
Building City Centre, New Road, Hamirpur (HP) forwarded to the following for informatio
& record at their end please.
1) The Addl. Chief Secretary (NES), to the Govt. of H.P., Shimla-171002 a/w one set ¢
SIA in original.
11y The Addl. Chief Secretary (MPP & Power), to the Govt. of H.P., Shimla-171002.
i) The Additional Chief Secretary (Revenue), to the Govt. of H.P... Shimla-171002.
vy The Principal Secretary (Home), to the Govt. of H.P.. Shimla-171002.
v The Pr. Chief Conservator of Forest, Forest Department, Talland, Shimla-171001.
vir The Director, Directorate of Energy, Shanti Bhawan. Phase-111, Sector-V1. New Shim]
(H.P)- 171009.
vl The Deputy Commissioner, Mandi (H.P).
viii)  The Managing Director, HPTCL, Himfed Bhawan, Panjari, Shimla-171004.
i) The Chief Engineer (Commercial), HPSEBL, Vidyut Bhawan, Shimla-171004.
x) The Member Secretary, PCB. BCS-I11, New Shimla (H.P)-171009.
xi)  The Director (SHP), MNRE, Block No. 14, CGO Complex, Lodhi Road, New Delh
110003.
xi1)  The Director-cum-Warden of Fisheries, Himachal Pradesh,
(H.P.). ‘
xi1i) The Labour Commissioner-cum-Director, Employement H.P., HIMRUS Building, N«
HIMLAND Hotel, Shimla (H.P.). ‘
xiv) The Project Officer, HIMURJA. Mandi (H.P,)

Bilaspur, District Bilaspt

Chlef Executive Office
% HIMURIJA

986

T
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SUPPLEMENTARY IMPLEMENTATION AGREEMENT
, For .
FOR SUARH SMALL HYDRO-ELECTRIC PROJECT (1.50MW)

This Agreement executed on 23" day of the month of December in the year 1
Thousand and Twenty, between the Government of Himachal Pradesh, through the Spe

¢ Secretary (NES) to the Government of Himachal Pradesh —cum-Chief Executive Officer, Himt

TpE

having its office at Block 8-A, Utja Bhawan, SDA Complex, Kasumpati, Shimla (H.P.)-171
(hereinafter referred to as "First. Party"), which expression unless repugnant to the contex
meaning thereof, shall include its successorfs), administrator(s) or permitted assigns, of the FIk
PART;

: AND , : :

M/s Micro Hydro Electric Power Generation Private Limited, a comp
incorporated under the Companies Act 1956 and having its registered office at 11, Building (
Centre, New Road, Hamirpur (HP)(which expression shall, unless repugnant to the contex
meaning thereof, include its holding company, subsidiaries, associates, successo!
administrator(s), and permitted assigns(s) (hereinafter referred to as “Second Party”) thro
Sh. Ashish Gupta, Director, Director who has been duly authorized by the Second Party °
their Board resolution dated 21.11.2020 to execute this agreement of SECOND PART.

(1]
Special Scaoratary (NES) hasnadiclla
to the Govt. = H.P.- | |
cum-CEO HIMURJA
Shimla-171 009

~
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WHEREAS, the First Party, in accordance with its power policy had allotted Sw
¢ SHEP for an installed capacity of 1.00 MW to M/s Micro Hydro Electric Power Generation

Ltd. and entered into MOU with the First Party on 14.5.2001for carrying out detailed Surve
i Investigations, techno-economic studies and submission of Detailed Project Report (DPR) for
. implementation of Surah SHEP (1. OOMW) in District Mandi, Himachal Pradesh (hereina
i referred to as the “Project™); and

1

t WHEREAS, the Second Party after carrying out detailed survey & investigatior
project site had submitted the Detailed Project Report (DPR) for an installed capacity of 1

2

i MW, which was accorded Techno-Economic Clearance (TEC) by HPSEBL on 26.6.2008; anc

vy,
P72~

T
=

WHEREAS, the Implementation Agreement in respect of Surah SHEP between Gc¢
and M/s Micro Hydro Electric Power Generation (P) Ltd for the implementation of St
HEP for an installed capacity of 1.50 MW was signed on 3.10.2008; and

WHEREAS, the Scheduled Commercial Operation Date (SCOD) in respect of Su
SHEP (1.50 MW) as per the milestones stipulated in the Implementatlon Agreement signec
3.10.2008 was 3.4.2011; and

WHEREAS, First Party vide notification dated 07.11.2020 has allowed One T
Amnesty by redefining zero date for projects which are under investigation &clearance st
where IAs have already been signed and by redefining Scheduled Commercial Operation [
(SCOD) for projects under co

Yotary (NES) 2 ForH!CROHYDRO ELECTRIC POWER GENERATK
ovt. nf H.P,- ~

cum-CEQ HIMUIRJA

Shimla-171 0%
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L.

"'?.z{f"étarg.? {NE‘,‘ )
vt nf H, fl
"“ ’“J:\ A

repefis for the progress continuous basis | fails to submit the bimonthly,
fieved .on continuous | starting two months three consecutive compliance
\/ basis in the prescribed | from the date of  reportson prescribed formats in
format. signing of SIA. {the first six months, the
allotment of the respective
project shall be liable to be
cancelled. |
5 T5u | Submission of |At the time of|In case the project developer
| quantitative/physical completion of one | fails o submit the |
f progress report on the | year from the date of | quauuwtiva’physzcal progress |
I! progress achieved so far, signing of SIA. 1 report on the progress achieved |
| | s0 far at the time of completion |
| of one year from the date of
> rleﬂmd“v\é‘-{’&”

35

2
1687501 3
0

Bimathal Gobernment Yubicial Payer

RS - .
Soied ’:’;{;EOREAS, in pursuance 1o the above notification the Second Party vide its application
i -12.2020 has requested to avail One Time Amnesty and further requesied 1o sigr

Supplementary Implementation Agreement.

Partics ::Iﬁ?:;}t;:‘:’ﬁns Supplcmcqury Implementation Agreement is being signed by both the
b ) extent that the Scheduled Commercial Operation Date (SCOD) of Surah
§l—{l‘,l? (1.50 MW) shall be redefined as per notification dated 07.11.2020. This agrecment shall
in no way affect all other terms and conditions of Implementation Agreement dated 3,19.200%

NOW THIS SUPPLEMENTARY AGREEMENT WITNESSES AS UNDER

Both the Parties agree to amend /incorporate the existing clause 4.1,4.2 & 4.3, a5 under:

The timelines for redefining of Scheduled Commercial
of Suarh SHEP (1.50 MW) is as under:

Operation Date (SCOD) in respect

il. T Milestones Time period } Consequential Action
No | i
1.  Submission of realistic | Within one month | If the project developer fails to
commissioning dates along | from the date of | achieve this milestone within
with reasons for delay, if | signing of SIA. | specified period of one month,
any, and the revised | the allotinent of the project shall
| construction schedule for | be liable to be cancelled.
| obtaining approval of the !
| DoE/HIMURJA as  the
| case may be.
2. Apply for connectivity & | Within one monih If the project developer fzils to
1 signing of Long Term |from the date of  achieve this milestone within
x Open Access (LTOA) | signing of SIA. specified period of one month,
l Agreement with HPPTCL the allotment of the project shall
, ' or for signing of PPA with be liable to be cancelied.
| | HPSEBL.
| 3. l Signing of Connectivity | Within six months | If the project developer fails to
.f | Agreement & Long Term | from the date of | achieve this milestone within
} Open Access (LTOA) signing of SIA. specified period of six months,
| Agreement with HPPTCL the allotment of the project shall
| or PPA with HPSEBL. be liable to be cancelied.

" Furnishing of compliance | Every two months on

Tn case the project developer |
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SNONe

Bimacho! Government Fubicial Paper

-

] not found satisfactory, the |

‘ ; allotment of the respective\,‘

| | project shall be liable to be |
cancelled.

6. | Achieving As per the revised
construction schedule
‘ approved by DoE /
| HIMURIJA inline with
t the milestone at Sr.
! No. 1.

In case the project developer
fails to achieve CoD as per the \
milestone agreed in SIA, the ‘1\
project allotment shall be liable |
for cancellation without any |
liability of Govt. HPSEBL will |
not be bound to purchase power |
in case the CoD is not achieved |
within stipulated time. |
Provision for the same will be |
1 kept in the STA. ‘
A=

~ Commercial
| Operations Date (CoD)

“x

I

Note:  The Second Party shall not be entitled for any incentive on

account of early
commissioning of the project after availing relaxation under One Tim

¢ Amnesty.

This Supplemchtary Implementation Agrecment signed on the date first written above

and the Implementation Agreement signed 0n3.10.2008shall be in force simultaneously till the
validity of the Implementation Agreement.

In witness whereof, the Parties hereto have executed and delivered this Agreement at
Shimla, Himachal Pradesh on the date first written above, for the Implementation of Suarh
SHEP for installed capacity of 1.50 MW.

For & on behalf of

For and on behalf of
the Govermment of Himachal Pradesh

M/s Micro Hydro Electric Power
Generation (?) Ltd, Hamirpur (H.P.)

- Pyl

(Rupali Thalkur) PR MPAC TR PRER GEERION YT,
S3e Semmn O irer
I HEGEVE Of FLB-cta . -

CEQmHimMje, Shifalas171009

Disactor

———

Sh‘”\iﬂfﬁﬁﬁﬁf Y:
v, ;// /V/ (Sy\
L. (P@fp‘/’ (S 1. @\Mm i el
Sr. llmjecf Officer(SHP) el f<ats . ; m,
Himurja, Shimla-9 . Y Dl M i

G@%harmn)

2 udoM Preena o
Project Officer (C-I ~
Hgmm'ja, Shin‘fla—9) %mt\%*?;\\fti‘(}z (,
waskbor ordt . e
. Q.

WITNESSED BY:

o]
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Annexure-Vll
HIMURJA
(HP Govt. Energy Development Agency)
Urja Bhawan, Kasumpti, Shimla-171 009. I
No. HIMURJA/SHP-III/MHE (160)/2K- .S_CI Y St Datecﬁ. July., 2008.
To
: M/S. Micro Hydro Electric
/ Power Generation (P) Ltd.,
New Road, Hamirpur-177001. (HP)
Subject: - Surah (1.50MW) HEP in Distt. Mandi H.P. signing of IA &
PPA thereof.
Dear Sirs,

Techno Economic Clearance for Surah (1.50MW) HEP has
been accorded by HPSEB vide their letter No HPSEB/CE (P)/CC- Surah/2008-
5123-32 dated 26.6.2008. You are now requested to furnish the security
deposit (refundable on fulfilling the obligation of IA) either in shape of B.G. of
Rs. 50,000/- or Demand Draft of Rs. 25,000/~ in favour of Director Himurja,
Shimla-171009 and submit the resolution of Board of Directors on a stamp
paper of Rs 5.00 only, duly attested by Public Notary, for signing authority not
less than the rank of Director of the company, to sign the Implementation
Agreement. The above process be completed latest by 16.7.2008 positevely, so
that the case for signing of [A is forwarded to the Govt. and you are informed
about the date of signing of IA.

Please acknowledge the receipt of this letter.

Yours faithfully,
CYSSY VIS
Directorf/ﬂf?
p HIMURIJA, Urja Bhawan, '
f),Kasumpti, Shimla-171 009.

No. As above. Date:-
Copy to: The Chief Engineer (PSP) HPSEB, Vidyut Bhawan, Shimla-171004
for favour of information w.r.t. above please.

/-—-
Director, Q")log
HIMURIJA, Urja Bhawan,
/B}asumpti, Shimla-171 009.
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HIMACHAL PRADESH STATE FLECTRICITY BOARD
OFFICE ORDER

Himachal Pradesh State Electricity Board is pleased to accord Techno-Economic Clearance

{TEC) to Surah SHP (1.5 MW) on Surah Sticam a iributary of Beas river in District Mandi, Himachal

- Pradesh, allotted to “M/s Micro Hydro Electric Power Generation Pvt Ltd, New Road,

Hamirpur- 177001 (H.P.)” at an estimated cost of Rs.969.39 lac (Rupees nine hundred sixty nine lac
thirty nine thousand) only including Interest during construction {(IDC), escalation, financial charges
(FC) & L ADA charges @1% with the stipulations that:

1.

3

i) The complete cost of the scheme shall not exceed the above cost except on account of the
following:~

a) Interest During Construction (IDC), and Financial Charges (FC) shall be as per actuals but not
exceeding the amount as indicated at Annexure-I, unless revised by HPSEB while according
concurrence under section 8 of Indian Electricity (Supply) Aci-2003 after review of fhe
financial package.

b) Change in rates of Indian taxes / duties such as excise duty, sales tax/VAT, custom duty and
levy of any other taxes/duties subsequent to issue of Techno-Economic Clearance.

¢) Change in Indian law resulting in change in the cost.

if) The abstract of the approved estimated cost is enclosed at Annexure-T and salient feature of
scheme as Annexure-II1,

The Techno-Economic Clearance (TEC) is subject to the following conditions:
i) Estimated cost/Techno-Economic Clearance (TEC) shall not be re-opened due to the following:
a} Non acquisition of land.
b) Non-finalization of Power Purchase Agreement (PPA).
¢} Delay in financial closure,

if) The final financial arrangement shall not be inferior to the financing arrangement projected

in the Detailed Project Report (DPR) for TEC.

iif) Tariff for sale of power to HPSEB shall be fixed in accordance with the agreement between
the IPP and HPSEB.

iv) The public issue expenses, if any, shall be reconsidered at the time of approval of completion
cost based on documentary proof and in accordance with Security Exchange Board of India
(SEBI) guidelines regarding regulation of public issue expenses.

iv) Fulfillment of conditions stipulated in Central Electricity Authority/(CEA)/Central Water
Commission guidelines in respect of civil works at the stage of detailed design/execution,

vi) Any increase in the cost estimate due fo design modifications and geological surprises would
be absorbed by the IPP i.e M/s Micro Hydro Electric Power Generation Pvt Ltd, New
Road, Hamirpur- 177001 (H.P.)”

vii) No additional cost shall be allowed due to Resettlement & Rehabilitation(R&R) Plan.

viii) Normal operation life of the hydro power plant shall be as per provisions of CWC/CEA
guidelines/ CERC/HPERC regulations.

ix) The interconnection point with HPSEB grid and interconnection facilities at the
interconnection point shall be provided, operated & maintained at the cost of the IPP,

x) The cost of providing and/or sirengthening/additions etc. of the sysiem at and bevond the
Interconnecting Sub Station which may also include without limitation, the cost of |
replacement of switchgear/protection and provision of shunt capacitors, strengthening of bus
bars, step up facilities eic. apart form other works required ai mjection voltage level and other
one or more successively higher voltages, Civil works relocation of existing hays etc. shall be
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recovered by HPSEB as per the regulations of HPERC read with the clarifications/ decision by

HPERC and/ or any other competent authority as may be finally applicable. The share of IPP

on this account shall be paid by the IPP to HPSEB as per the final decision of the competent

authority.

ki) Whereas the Board shall endeavor to provide the evacuation system at the earliest, the
schedule date for providing evacuation arrangement shall be spelt out in the PPA’s on the
case to case basis inter-alia , keeping in view the time lines indicated in the relevant plan
by HPSEB and approved by HPERC,

xii) The power house generating equipment as well as other Electrical Equipment to be provided
by the Developer shall be compatible for parallel operation with HPSEB grid after interfacing,
HPSEB shall not be responsible for any loss of generation on this account.

xiii) O&M charges for maintenance of inter connection facilities at the interconnection sub station
of HSPEB shall be paid by the IPP to HPSER throughout the period, the IPP runs the project
and the same shall be reviewed at the beginning of every financial year.

xiv) The TPP shall interface his project at the 33/132 KV, 1x25/31.5MVA sub station proposed at
Pandoh through a 33 kV single circuit dedicated line (Project line). This dedicated line shall
also be used for evacuation of power from Swad (5 MW) being developed by the same
IPP/Company in a joint mode.

xv) The project line shall be provided, operated and maintained by the IPP at his cost as per
normal conditions after obtaining approval of HP Gowi. under Section 68(1) of Eleciricity
Act, 2003,

xvi) The above mentioned evacuation arrangements shall be subject to the HPERC approval of
“comprehensive area wise plan for augmenting and establishing the transmission/sub
transmission system for evacuation of power from the small HEPs to be commissioned within
the next five year” which has already been submitted to HPERC. The Board may however,
also cvolve aliernate system(s) depending on the siie conditions and subsequent
developments, with the approval of HPERC.

xvii}) The IPP shall develop, operate and maintain the Project including the dedicated transmission
system subject to compliance with the following:

a) Grid code and standards of grid connectivity.

b) Technical standards for construction of Electrical lines. '

¢) Norms of Sysiem Operation of the concerned State Load Despatch Center {(SLDC} or
Regional Load Despatch Center (RLDC). :

d) Directions of the concerned SLDC or RLDC regarding operation of dedicated
transmissions line.

¢) Protection and metering issue shall be resolved to the mutual satisfaction of IPP’s and
the Board .

f) The Inter-se agreements shall be executed between the partics intending to evacuate
power through joint dedicated evacuation system in order io establish clear right and
obligations qua the proposed arrangements with the clear formula for the allocation of the
costs and expenses.

xvil) The arrangement regarding evacuaiion of power through joint dedicated fransmission
system shall be subject to approval HPERC.

xix)  The evacuation at/through the new sub stations envisaged in the Master Plan or other wise
shall not relieve the IPP, from their obligation to pay the proportionaie cost for such new
facilities because inter connection is being allowed at such new sub stations . This matter shall
be regulated as per the decision of HPERC.

xx} The conditions on these lines shall also have to be suitably included by the developer in
PPA etc. apart from other standards conditions.

xxi) The statutory clearances as per Annex-II shall be obtained before execution/
implementation of the projeci.
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xxii) 15% of water immediately down stream of diversion structure shall be ensured all the time

ncluding ican season from November to March as per the Power Policy of HP Government-
2006.

xxiii) LADC amount and activities shall be implemented as per different clauses stipulated in the

Notification issued by Principal Secretary (NES) to the Govt. of HP Vide No.NES- F( 10y5/°
2006 dated 27.12.2006in continuation of the notification No.MPP-F(10)/15/2006 dated 11-
12-2006.

xxiv) The TEC is based on the reporis and data furnished by the IPP in the DPR and it is

presumed that the information furnished is accurate and has been collected reliably after
carrying out detailed field investigations and surveys under the supervision of competent
personnel. The scrutiny of HPSER does not cover the examination of the detailed designs
& working drawings of Project components in regard to their structural, hydraulic and
mechanical performance & safety which shall be ensured by the IPP / project authority,

xxv) The observations of HPSEB and replies thereof shall form an integral part of the DPR.

3. The project shall be completed within 24 months after award of main civil works,

4. The completion cost of the scheme shall be submitted to HPSEB for approval within 3 months
from the commercial operation date (COD) of the plant.

5. The project promoter / Project authority shall give free accessibility to the HP Govt./ HPSEBR
officers and siaff to have on the spot assessment of various aspects of the project.

6. The concurrence of the HPSEB to the scheme under section 8(1) of the Electricity (Supply)
Act, 2003 shall be considered by the Board on submission of the firm financial package and
tie-up of balance inputs/clearances within six months from the date of issue of TEC.

BY ORDER OF THE BOARD
sd/,-

Chief Engineer (Projects),

HPSEB, Vidyut Bhawan,

Shimla-171004.

No. HPSEB/CE (P)/CC- Surah/2008- 8 /23 =3 Dated:- 96~ G —© 6

Copy for information and necessary action to the:

1. Chairman, HPSERB, Vidvut Bhawan, Shimla-171004.

P Pr. Secretary (MPP & Power) to H.P. Govt., Shimla-171002.

% Pr. Secretary (NES) HP. Govt. Shimla-171002.

A Secretary, Ministry of Non-Conventional Energy Sources (MNES), Block No. 14, CGO
Complex, Lodhi Road, New Delhi-110003.

5. The Director Environment & Scientific Technologies, Narayan Vills, Near, Wood Villa
Palace, Shimla-171002.

6. Chief Engineer (SP), HPSEB, Vidyut Bhawan, Shimla-171004.

= Chief Engineer (PSP), HPSEB, Vidyui Bhawan, Shimla-171004.

8. Chief Engineer (P&M), HPSEB, Vidyat Bhawan, Shimla-171004,

9. Chief Executive Officer, Himurja, 8A- SDA Complex, Kasumpti, Shimla 171009,

10V M/s Micro Hydro Eleciric Power Generation Pvt Lid New Road, Hamirpur (FLP.)-177001.

AA LT,
Chief Engineer (Projects ,‘

HPSEB, Wdyut Bhawan,
e Shimla-17 1004,
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Annexure-VIlI
41

No. FSH-F (2)3972010-ARC-TI- 2€ Y |

Directorete of Fisheries,
Hibnnciml Pradesh.

The Director-cum-Warden of Fisheries,
Himachal Pradesh.

M/w‘mcm Hydro Flectric Power Geners
‘ /Y{ ,Building Clty Centre, New Road,
v Hamirpuor (H.P.) 177001.

Dated Bilaspur-174001 the, 3 6-63-2011
Subriect: - NOC for setting up SURAH (1.5 MW) Small Hydro elect

Project in Mand! Distt (HP).- regarding.
Str,

I invite a reference of your leiter No. MHGL2010/545 ds
2 22011 & even No. 546 dated 16.03.2010 vids which you have sent a cheque wo
3315 lacs for fisheries development funds and proof of authorized signatory regard:
aitbject cited supra.

Keeping in view the undertaking given by you for the disposal of :

¢ maintenance of Environmental flow of water downstream weir, the Department
Fisheries, Himachal Pradesh has no objection if the project is started at the site.

This may be treated as NO OBJECTION CERTIFICATE.

W’ﬁxhﬁfuﬁ
e
Directo -mu:-w-r@ﬁt} F

Fnas No.-As above- Dated -
C 0 forwardtd for favour of information to:-

| The Secrelary (Fisheries) (o the Govi. of Himachal Pradesh, Shimla-2.
7 The Direcior, HIMURJA, SDA Complex, Kasumpati, Shimia-9.

3. The Assistant Director of Fisheries, Mandi, Distt. Mandi (H.P.)

-

Dirvector-caom-Warden of Fishey
Hirmeclod Prsds
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File No.- FFE-B-F(2)-2/2016 Dated Shimla-171002, the
Order

favour of M/s Micro

amirpur for the

Sub :- Diversion of 0.5655 ha of forest land in
within  the

pvt. Ltd, New Road H
Hydro' Electric Project
Mandi, H.P.

Hydro Electric Power Generation
(':un.sn"uclmn of 1.5MW Surah Small
jurisdiction of Nachan Forest Division, District
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INSCAPABILITY CERTIFICATE

Cerutied that we have

lomtly mspected the 1S MW Surah Hydro Electric Project being

mplemented by Mier . \ : L :
] d by Micro Hydro Flectric Power Generation Pyt Limited Hamirpur af Mahal |

~1h
R

Nll‘ilh\. ‘(‘xlu\nasr lt“hsﬂ hunag and Distt Mandi (H P.) on 07" January 30" January,2009
Apnit 2009 with engineers /official of the company - We arc of the opinion {

hat the land

‘\~‘l\\ N T AR A g N .
described below is inescapable for the above project component

Scanned with CamScanner

SN0 Mahal | Khasra No | Biha | Biswa | ”i““""";*i‘_}i'” Hac ,.[fa.',‘_‘! Use -
i= | Surah ] 703/1 Coo L0400 001062 »‘_\\’ez_zl___, e
- 1 \ e - .  — — e e e ne ,
| | 088/ 00 ‘ 6 | 03 [00654 Destiting |
| | , ! & Pipe \
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I e T
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- : o0 1 12 06 100498 | 40T e
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t 1670 L 00 af | 10 e e a
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: [ | [ R RS ey -
| 0 S e e P g L0759 Funnel B
i ; F ' 8 | L. | VM L e ‘
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Y sz

It is aiso
<t economical ank[?mhed that the land required for Surah Hydro Electric Praject components
sm ) 1¢ best possible feasible . The requirement of the forest land as proposed
py the user agency is unavoidable / ‘archeological /heritage site /defense establishment or ani) other
important monument has been noticed during the site inspection of the proposed project

. ‘ At present there is one small LIS scheme , however the firm shall release amount of
watet r.equwrecjv fr om w eir in addition to 15%% water which is to be released as per agreement and po
accordingly NOC issued by 1 & PH Department anol oo 2 por B O Lene F
NOC  18steol ? Ke  #7 L LPAID.
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b e B Department nf Ponutmn Cnntrn!

‘.

****

s
NOTIFICATION -

ot - /" "/ - . -
e - . . i - ; R y it ,

No. P'C;FI(Z)-UZ’OO::’:'_ - .' ’Da‘ed bh‘m’a'z ?/ 57/” C/‘ SN

* prouisions of Section 5 of the Envn'omnent (Protectmn) Act 1986, wetc issued, thc'-

quantum of minimum flow of watcr to be re{cascd and m'amtzm‘d mmedmtﬂly

/ o
downstrearm of the divers on structurcs of cxisting dnd up—wmmg h}dbl PTOJ""Ls &‘r"”f?h ¥

out the year should be read as “Yhreshold valuc 0[ not lcss than 15% of the rmmmum
inflow observed in the Jean scason; to the main river water bodv whosc water 18 bemg

harnessed by these prolcct" in stcad of 10% as mcntxoncd m thc sard ﬁonﬁcanon,
e _— , ! A_ By Order i
e T ool d P Negil
L Pr Seci'etary [Po]lut:on Controﬂ to ,
the Govemmént of Hzmachal Pradesh.

Copy fo"warded for information and necessary action to:. .
The Secretary to Governot, Himachal Pradesh, Simxﬂa-2
The P. P $'s to the Chief Minister, H.P. Shimla-2.

The P.S. to Cabinct ,\'ﬁmsuﬂb H.D. Shln'lla 2 '

The P % to the Chief Secretary to the Government of H.P. " thm!a-2

The Chairman-cum-Managing Director, NTPC Plot To. g-4, aector 24 P IS 1\; 0.
13, NOIDA-201301, U.P. .

The Chairman-cum-Managing Director, N:monal Hydro Elcctnl‘ Power
Corporation, Ltd. Sector-33, Faridabad-121003, Haryana. .

The Chairman-cum-Managing Thrcctnr\%aduJ\Jal Vrdvut Nigam . td H:m.cd

I T :--‘

@)

Dy i} ' COI‘._!A':?:.\.'PQJ-'

In pa.rtlal modlncanon of this dcpanment 8 nouﬁcat:on oI even |
number datcd 16 07- 2005 vide which dmccnons mn cxcrcxsc of the powcrs confcrﬂcd by the -

i Building, New Shimila.
8. The Chairman, HPSEB, Kumar House, Shmﬂa—l’/'lb% o
9 Al Chainman, Vice Clmrman’\/lanagmg Directors of aJBua*didxd Cmpmattons
ey, in Himachal Pradesh.. | R Nk S
7 100 Chief Excentives of all Hydro-clectric Prcjccts mHP T e T
1\ 1L Ali Administrative Secretaries to the Government of H.P. :
v 12 All Deputy Commissioners in Himachal Pradesh.
| /\ 1 ij. All Teads of Departtoent in Himachal Pradesh. - :
SN 1?‘ The Chief Exccutive Officer, HIMURJA, SDA-Office Complex, Kasumpati Sh:mla- g "
% “The Membor Seerctary, HP: Stale Eavironmont Protection and T Pollution Controt
| *qqzrd, Paryavaran Rhawan, Below BCS, New Shimla-9°with request to cireulate the
Y S e £ this notification to all congerned Project ﬁ\uthormes in the \S’:.ate under
| { y mm auon to iw; Department. . o \_\
AT N
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1 The Membcr Secretary, H.P. State Councﬂ for Smcncc T cchnology and Envzronmmt,
STIA Complex, Kasumpati, -Shimia-9.
The Cemptroller, Printing and S‘tzmoncry, H. P (‘mvcmment Press, %mlz—? fm’

pUbhbthg in the Rajpatr&

Add[‘ Secretary fPo Hution Control] to
o 'the Gevemment of P" machal Pradesh
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JEFICE _OF THE SUB DIVISIONAL OFFICER (CIVIL),
CHACHYOT AT GOHAR, DISTRICT. MANDI, (H.P.)

Proceeding of the meeting of the Sub. Divisional Level Committee constituted under

Schedule Tribe & Other Traditional Foncst dwellers (Recognition of Rights) Act
(FRA), 2006.

A meeting of the Sub Divisional Commitice of Chachyot at Gohar constituted under FRA, 2006
was held under the Cha|rnmnsh1p1Cqurpcrson>h|p of Mr. Raghav Sharma. 1A% $.0.0.(C). Chachyot at Gohar on dated 13-06-
2016 at 11:00 AM at Chachyot.al Gohar in" which the application(s) of Nil Claim Muhal. SUT ............ claiming
rights in Sub Diyision Gohar forest area(s) under FRA3 2006 duly processed and recommended by the concerned Muhal Sabha ¥
were discussed to consider the same for recommendation to the District Level Commiltce.
. After scrutiny of lt;e documents and detailed discussions. the claim of the following applicants

were found to be in order and recommended for admission to the District Level Committee.

Sr.No. Name of the applicant Name of the Forest Detail of the Forest Rights
b s Sk D R e
2 . ..Nil. :

Claims of the following applicants wc_rc_ not found in order and rejected:-

Sr. No. Name of the applicant Name of the Forest Detail of the Forest Rights

As. mformed*fg'?l.. Ak

area. ) .S::d:‘-ﬂ. S-Lwo,

Place: Gohar

Date: o 'ﬂ 11£ T

$.0,0. (€) Cum Chairmanship/Chairpersonship
SDLC. Chachyot at Gohar. Distt. Mandi, H.P.

AS informed byJM-UL Q/a .,SGL.%'@pmnon was received claiming rmhtq iy DI Su'fét}v .+... Forest area.

lt was Sl.guested and unanimously approved by the members of the Committee that the community rights
of the iorest dwellers of each of the Muhals as expressed and recorded In'Naksha Bartan and Wazib-ul-Arz prepared during
revenue settlement and the Forest Settlement Reoprt of the Forest Department should be recommended under section '6(3) of the
Act for final approval by the District Level Commitiee. The enjoyment ol community rights which are overlapping shall
continue to be concurrent by respective Muhals and the maps maintained by thie Forest Department showing existing legal
boundaries of reserve forests, protected forests. National Parks and Sanctuaries. as (he case may be. shall be considered to be
communily forest resource maps in respect ol each Muhal. Hence, SDLC recomends such community rights for approval by the
District Level Committec.

Place; Gohar
Date: 20/09/2016

SO0 {L‘\)Cum
Chairmanship/Chairpersonship
SDLC. Chachyot at Gohar. Distt. Mandi. 1.P.
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65

; craignanship of Deputy Commissioner, Mandi on 07.10.2016.

The following were present in the meeting:
. Addl. District Magistrate, Mandi Member Secretary
2. Sub Divisional Officer (C) Balh
3. Sub Divisional Officer (C) Karsog
4. Divisional Forest. Officer, Mandi Member
5 Divisional Forest Officer, Suket | Mc?mber
6 Divisional Forest Officer, Jogindernagar ' Member

"7 Sant Ram Thakur, Zila Parishad Member, Balichowki Memb{r
§ Pradeep Kumar)Zila Parishad Member, Ward No. 30 Behal Membe

At the very outset the Chairman-cum Deputy Commissioner M andi, welcomed all

the participants. The Member Secretary with the permission of the Chair started the meeting.

Following proposal under FRA were put for discussion:-

Sr. | Sub Division
No.

Name of Scheme

1 Sadar ’

| Mandi District falls within jurisdiction of Bhatwari village in Tehsil Aut

0.0365 hectare of forest land proposed to be diverted in favour of Omfel.
Energy Engineering for the construction of Bar Way SHP 700 KW in

0.0536 hectare of forest land proposed to be diverted in favour of Omel
Energy Engineering for the construction of Bar Way SHP 700 KW in
Mandi District falls within jurisdiction of Rehukaldhar village in Tehsil Aut

0.3497 hectare of forest land proposed.to be diverted in favour of Omel
E;lergy Engineering for the construction of Bar Way SHP 700 KW in
Mandi District falls within: jurisdiction of Shala and DPF Sharai village in
Tehsil Aut.

1. | Padhar

1.9900 hectare of forest land proposed to be diverted in favour of Uhl Jal
Vidyut Pariyojna Ltd. for the construction of Uhl Jal Vidyut Pariyojna (14
MW) in Mandi District falls within jurisdiction of Jharwar village in Tehsil
Padhar,

0.5000 hectare of %‘orelst land proposed-to be diverted in favour of Uhl Jal
Vidyut Pariyojna Ltd. for the construction of Uhl Jal Vidyut Pariyojna (14

MW) in Mandi District falls within Jurisdiction of Thuji village in Tehsil
Padhar, ' :

3,3898 hectare of forest land proposed to be diverted in favour of Uhl Jal
Vidyut Pariyojna Ltd. for the construction of Uhl Jal Vidyut Parlyojna (14

MW) in Mandi District falls within jurisdiction of Miyot village in Tehsil
Padhar. '

1.8906 hectare of forest land proposed to be diverted in favour of UhI Jal
Vidyut Pariyojna Ltd. for the construction of Uhl Jal Vidyut Pariyojna (14

MW) in Mandi District falls within jurisdiction of Kathyadu village in Tehsil
Padhar.

2.7482 hectare of forest land propos-e;d 'tB-EJé diverted in favour of Uhl]@I
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=== 06 =——=——2q1yction :
Vidyut Pariyojna Ltd. forthe ‘:;?:itrzujurisdiction of Barot village irr—'l'ehsil.‘_

of Uhl Jal Viayut ranyojna uaqr‘

MW) in.Mandi -District falls
Padhar. : o an b rted in favour of Uhl Jal’ ‘,u_'

osed to be dive
2.0146 hectare of forest land prosptructlon O el Vv Parfyci (14
‘Vidyut Parlyojna Ltd. for the con

MW) in Mandi District falls within jurisdiction of Khalehal village in Tehsil

Padhar. in favour of Micro
be diverted in
¥land proposed to be
SES5 hecians o1 fs\r: sL_td for the construction of 1.5 MW _Surah HEP in
Hydro Power Gen. Pvt. Ltd. , of Surah village in Tehsil Thunag

in furisdiction
Mandi District falls within Jurisdictio =d to be diverted in favour of Micro

0s _
0.2496 hectare of forest land proP rruction of 1.5 MW Surah HEP in

, for the cons :
I I it ripsdiction of Gunas village in Tehsil Thunag

Mandl D‘Strict falls within IE__..--—— ed to be divel‘ted in favour of Micro

— o ; ropos
0.4612 hectare of forest land prop nstruction of 5 MW Swad HEP in

. Pvt. Ltd. for the ¢ =gl :
Hydro Power Gen. Pvt diction of Lehthach village in Tehsil Thunag

: i Distri ithin juris -
Mandi District falls within jurisdi-== o be diverted in favour of Micro

nd proposed t _
0.5782 hectare of forest land P truction of 5 MW swad HEP in

Hydro Power Gen, Pvt. Ltd. for the cons . : )
| Mandi District falls within jurisdiction of Gunas village in Tehsil Thunag

-1 0.1128 hectare of forest land

proposed to be diverted in favour of Micro

Hydro Power Gen. Pvt. Ltd. for the construction of 5 MW Swad HEP jn
Mandi District falls within jurisdiction of Drunnu village in Tehsil Thunag - | |

0.5690 hectare of forest land proposed to be diverted in fav_oyr of Micro
Hydro Power Gen. Pvt. Ltd. for the’ construction ‘of 5 MW Swad HEP:in’
'Mandi District falls within jurisdiction of Baada village in Tehsil Thunag

[f0:20171 hectare of forest land proposed to be diverted in favour of Micro
| Hydro Power Gen.'Pvt. Ltd. for the construction of 5 MW Swad HEP in
| Mandi District falls within jurisdiction of Parvaada village in Tehsil Thunag.

0.1834 hectare of forest.land proposed to be diverted in favour of Micro
Hydro Power Gen. Pvt. Ltd: for-the construction of 5 MW Swad HEP in
Mandi District falls within jurisdiction of Shikawari village in Tehsil Thunag

10-15-03 bighas of forest land proposed to be diverted in favour of
.|'Education ‘department for the construction of building of Government
Senior Secondary School Khani in Mandi District falls within jurisdiction of
Khani village in Sub Tehsil Balichowki. ‘

Sundernagar

_|.village in Tehsll Sundernagar, .

4-6-6 bighas of forest land proposed to be diverted in favour of Karsog
valley Hydel Project Pvt. Ltd. for the construction of Annun Bhalaﬁ Hydro
power Project (2 MW) in Mandi District falls within jurisdiction-of Bhalan

2.

_1-;33,-05"b‘i'ghﬁ$-pf'..'fc_ar,est'lahd proposed.to be diverted in‘favour of Food
aq_d Civil Supplies departrqent for the construction of Godown in Mandi
District falls within Jurisdiction of Bhar]quu village in Tehsil Sundernagar

Sarkaghat

0-22-42 hectarfe of forest land pProposed to be diverted in favour of
P?_n‘-:.}?"_at_"ﬁﬁaj department for the construction of Gosadan in Mandi
District falls within’jurisdiction of Pingla village in Tehsil Sarkaghat |

,Q-’O?-SO'beét_are of forest land proposed to be diverted in favour of !
Panchyati Raj department for the construction of Gosadan in Mandi'

| District falls with’n juri{\dntté-}m of Sulpur village in Tehsii arkaghat _
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‘ The detaj ”
\ < e detailed discussion, and scrytj
revealed that no clajm under FRA .
el 2006 again
within stipulated period. T

of the proposal and documents placed on record
st the above said proposals have been received

he reqys '
,re_qulred' documents which include certificate of FRC, Gram Sabha
1t each proposal, T he

relore, under the prevailing conditions the District
Level Commmce_; ceommends for the jssyanc °

¢ of FRA certificate for above proposals.

eputy Commissioner,
Mandi District, Mandi.

-
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9 68
. % ; FORI)II. ML =
) mi‘ ~(forprojects other than linear projects) Af\n e mﬂf

-Gove@rnment Of Himachal Pradesh
Office of the District Collector, Mandl

No. MND/SR/LRC/2015- Dated Mandl, the | ’1,/;4 2016

1O WHOSOEVER IT MAY CONCERN

; In compliance of the Ministry of Environment and Forests
(MoEF),Government of India‘s letter No. 11-9/98-FC(pt) .dated 3" August,2009 wherein the
MOoEF issued guldelines on submission of eyidences for having Initiated and completed the
process of settlement. of rights under the Scheduled Tribes and Other Traditional Forest
Dwellers {Recognition of Farest Rights) Act, 2006 (‘FRA’, for short).on the forest land proposed
to be diverted for nonsforest purposes, it is certified that 0.5655_ hectare of forest land
-proposed to be diverted in favour of Micro Hyidro Power Gen. Pvt. Ltd. for the construction of

1,5 MW Surah:HEPin‘Mandi District falls withiy juflsdiction ofiSurah village In Tehsil Thunag.

Itis furthernqnlﬂedhthﬂt::_ : " _
(a) The complete process of identification and settlement of rights under the FaA has bEgn
carrled outfor the'entire:0.5655 he

tare of forest land proposed for diversion. A copy of
records of all consultations ahd meetings of the Forest Rights Committee{s), Gram
Sab.ha'(s)}Sub-DMSiB‘n Level Commilttee(s) and the District Level Committee are enclosed
asannexureltoV. ' . "
(b) The proposal of such diversion (with full detalls of the project and its implicatlons, in
vernacular/locallanguage) have been plaged before each: concerned Gram o
forest: Dwellers under the/FRA; Toglam o R ' !
(c) The each Qf- concerned; Gram Sabha .i,’S?)f»-.,_-*-h'?"s certified 'th-at all formalities/ processes
" -underthe FRA hasibeen:carried out,and They have given their.consent to the proposed
Divérsion and the compensation and:ameliorati |
(d) ve measures, If any, having u ndersf@t}ld’.tfh:é‘g?_pu rpose and detalls of proposed diversion.
" Coples.of certificates issued by Gram:Sabhasiof sald Tehslls .'gr;.e;endnsed as annexure V‘.
(e) The discusslon and ‘decision on such proposals had':tgken “place only when there is
‘quorum of minimum 50% of the mermbers of each Gram Sabha present.
(f} There.is no PTG and PAC in timgurisdiction of Mandi District. : -.
(g) The Rights of the Premitive Tribal Groups and Pre-Agricultural Communities, where
applicable has been specifically safeguarded as per section 3(1)(e) of the FRA.

(Encl: As above. . \ /(S{ndeep Kadam,|AS)
o ‘ , - District Collector,
. 3 e Mandi Distt, Mandl


abc
Text Box
68



>0 ENQUIRY REPORT

In compliance of the order No. MND/ADM/LA/LC-
11/2022/-365-66 dated 17 06-2022, the undersigned has
conducted an enqmry on the matter of FRA certificate
dated 02-08-2016 issued by Muhal Sabha Surah in favor

| of Micro Hydro Electric Power Generatlon Pvt. Ltd.

Point.of Contentlon

#

An WA Wz ALY

It has been alleged in the complalnt dated 23-11-

2021 filed by “Nadi Bachao Project Hatao Committee
Surah” that the signature of 70 % people on muhal
~ Sabha resolution dated 02.08.2016 are fake.

In order to enquire into the averments made by the

complainants, following persons were issued notices

~ along with copy of Co_mplaints for filing their detailed -

reply: -

L. Sh. Praveen Bhatnagar General Manager, (Micro
Hydro Electric Power Gcneratlon Pvt. Ltd.)

% 'Pushap Raj S/o Sh. Hari Ram R/o village Surah
P.O. Shikawari Tehsil Thunag District Mand1
Premdent Forest Right Commxttee

‘_3. Dola Ram, Panchyat Secretary Gram l
e Panchayat

ZI(HP)
\4, Smt. Durgi Devi, LBDC, Development Block

Gohar (then Secretary Gram P
ﬂ——-—-_.ﬁ_________’ (Annexure-I, II & III), "nichayat Muthag)
| Sh. Dole Ram Secretary Gram Panchayat Murh
I has stated that Muhal Sabha Committee of Muhal S ag
abha

Smm i i 1
was ConStltuth n hlS pI‘CSGD.CC a.nd a l l er fhgf he was
]

aédl, Disteict B
pandi Distt Mar
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- | ' 70 ' &
transferred. He joined again as Secretary Gram Panchayat \

" Murhag in November, |2021 and he is not aware about the

meeting dated 02.08.2016.
Gram panchayat

tained on the
able

Smt. Durga Devi then Secretary

Murhag) stated that the 51gnature were 0D
reglster was kept onat

| proceedmg reglster when the
in Muhal sabha. The

 before general publlc at Muhal' Surahi
e were venﬁed but identity of each

person was fnt_)t-v'eriﬁed There were 171/336 people in

that meeting, No person disputed the identity of the other

persons present'in the meeting when names Were called.

| | Further she has stated that she does not know each person
4‘ ” personally who' were present in that meeting and cannot

Number of peopl

verify each signature. There were .o .o_bserver present

5::; t%T:t'l':'M':.fﬂmflumg meetmg who would have observed 1dent1ty about

the persons It was not vonﬁed that how many people fro
m

each family were present in the meeting. 171 was the tota]
ota

- number of persons present in the meeting as per record
Ve T record.

1 Sh. Paryeen Bhatnagar, General Ma.nager Mier

Ly / g

- Hydro Eleetrlc Power Generation Prlvate Ltd. has .
X stated ;

Hatao Samiti and Micro Hydro Electno Power Gen r

Prlvate Ltd. in the presence of Sub Dmsmna] Ma erahon I
Thunag in which the member of this committee 1sgsl o

written letter that their problems have been resolvec:ll o

they do not have any objections on the subject. But 1and

they constituted another Forest Right Committee whjczt: ‘
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not registered and recognizeélanywhere and canceled the

NOC dated 02.08,2016 on the ground that 70% signatures

| are fake. Further they have stated that 70 % people are still
in favor of this Project but few people are creating hurdles
and they have filed a criminal case CRMMO No. 30/2022
in Hon’ble High Court in this matter..

_ . In addition to 1t Notices were issued all the
concerned *persons through Tehsildar Thunag and
statements of 99 persons (including F 'FRC members) were
recorded (Annexure-IV). In addition to it statements of
" then Secretary arid present Secretary of Gram Panchayat
Murhag and General Manager of Micro Hydro Power
" Generation Pvt. Ltd. were also _recordcd (Annexure-V)

The key facts tran5p1red from the statements are as under: 5o, ';'::;f‘;,‘;g,";:

1. . 60 persons have stated that they were not present in
the alleged Muhal Sabha meeting held on dated 02-
08-2016. Further, they stated that no such Muhal
Sabha meéting was coﬁducted in real and no ‘NOC’

was issued in favour of any Hydro Power Compl.any

. P3r9 persons have stated that they were present in the .

(H FMuhal Sabha meeting of 02-08-2016 and NOC was
issued in favour of Hydro Power Company on the
condition that they will provide road connectivity,
irrigation water supply and other facilities for Surah
village,

3. 10 FRA members have stated that meeting of Muhal

Sabha Surah was not held on dated N7_.nR-72N1A and
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72
no such No Objection Certificate h)as been issued by
Muhal Sabha Surah in favour of Hydro Power
7 Company_ |
4. 4 members of FRC have stated that the Muhal Sabha
. meeting of 02-08-2016 was held and NOC was issued
in favour of Hydro Power Company. - '
5. Pradhan, FRC Surah Sh. Pushap Raj has stated that

e didn’t call Muhal Sabha meeting of 02-08-2016

eeting, he said that

and he was not present in that m

- the meeting of Muhal Sabha was conducted only once
by - in2014. Buthe conﬁrmed that NOC was issued in
\ favor of Hydro Power Company and proceedmgs of
' Muhal Sabha was verified by him as he was told that
‘ - people of Surah were in favor of the Project and he

m_'ﬂnfll mg_mu- ; ¢ '
Wordi Dis Minci () iad  seen signatureS' of 171 persons on the

proceedings. -
5. The representatrve of Micro Hydro Electric Power
~ Generation Pvt. Ltd. Sh. Praveen Bhatnager stated

'. that they had' purchased this Project from Dr.
% fRauneesh in January, 2021 and all the necessary
clearances were already obtained. The constructlon
work of the Project was started in January, 2021. *

... Local residents raised their objection from time to

. time. mai';ﬂy;' on;the issue of irrigation water, Micro
" Hydro Electric Power Generation Pvt. Ltd. had given
‘written assurance to the local residence to redress

their problem of irrigation water.
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But some people always try to obstruct the Project
work and manhandling was also done with Project
 gtaff. Due 10 this scuffle FIR was also registered in
- Janjehli Police station and a criminal case has been

filed in H.P High Court too. Further he stated that the

meeting of Muhal Sabha was actually held on dated

02-08-2016 but signature of some people were
- obtained. by sending the proceedmg register to their
* houses because, its pract1ca11y difficult to assemble

all the people at one place as pet requlred quorum. He

said that the, negotlauon was held between company
in the presence of Sub Divisional

~and local re51dents
Magistrate Thunag in 2020 and local residents gave

their consent. Further, 2 meeting Was held with

: Divisional F.._orcst Officer Nachan on dated 08-06_—

Addl. pistrict Regh
Mandi Distt. Mandi

2021 in which people gave their consent.
FINDINGS BASED ON VISUAL ANALYSIS OF
SIGNATURES: - |

———

After recording the statements of 99 persons out of

71 persons, I have. done visual ana1y31s (Annexure-VI)
(t)%cctglclr mgnatures on the statement -and impugned
figeeeding  of muhal Sabha dated 02-08-2016

(Annexure-A). The key findings are as under: -

1. 60 persons have stated that they were not present in
the ‘meeting of muhal Sabha Surah dated 02-08-
2016. Out of these 60 persons, the signatures of only

2 persons are matched and minor differences aré
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\) _ 74
of rest of the 53 persons are not matched.

39 persons have stated that they were present in the
meeting of muhal Sabha Surah dated 02-08-2016.
Out of these 39 persons, the signatures of only 1
person is matched and minor dlfferences are noticed

in the 51gnatmes of 7 persons. The 51gnatures of rest

of the 31 persons are not matched
3. It is worth mentioning here that out. of 14 FRC
members, 4 members have stated that the alleged
muhal Sabha meeting was condnc_ted on dated
02-08-2016 whereas 10 FRC members have denied
et gtk |
4 Many people have stated that uutlally all the people

- were agreed on _c‘onstlructton of this project on the
' -':m,‘ ‘ﬁ;‘:ﬁ:grmj condition of provision for road connectivity,
_ ngatlon water and other facilities, but now they are
' objectmg to it. ThIS is an important fact as people
have raised  their objections after 5 years ‘and
. poss1b1hty of change in decision cannot be ruled out
;I,-.-;‘:P in the course of time due to the changed W f
; cucumstances.
’ Distortion in signatures with the passage of time is a
_ common phenomenon and minor changes or

1 it {
Jiy i " 4 F
g o O o ..,.',{'4". iy ’

dlstortlon can be more promment especially when

the SIgnatory is a less educated and rustic person. In
present case this aspect needs to be examined by

experts only because through visual analysis we can
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generalise the things but cannot draw 100% accurate
results. .

There are strong possibilities that while issuing

NOC, the proceeding re_gisterl of Muhal Sabha Was

moved from house to house. This fact has been

‘admitted by the General Manager of Micro Hydro

Electtic Power Generatlon pvt. Ltd. as well. In
addition to it we cannot rule out the possiblhtles that
1 person from a family signed on behalf of other
family members as well. This might be the possible
reason for not matchmg majority of the signatures.

Nevertheless the possibilities of fake signatures

cannot be ruled out. But in order to prove this fact,

 matter should be referred to expert agencies.

Keeping in view the fact stated above it is very
difficult to conclude whether the meeting of muhal

Sabha was actually conducted or not. There are no

- concrete evidences to prove this fact as long time

span of 5 years have been elapsed after this muhal
Sabha meetirlg and right conclusion cannot be drawn

purely on the basis of oral evidence.

Enquiry report is submitted for your kind perusal

and further necessary action please.

~ (AshwanieKoom
aMgmAS)
il Addl. DISH{Ct Magistate,

s w=w TY

75

A

Ad4l. District M
Mandi Distt. Ma
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Himachal Pradesh
Jal Shakti Vibhag

A"‘V‘CY\)A& H&l

NO. JSV Thunag-NGT-WA-2022 S8 e Dated - A | a3 o 2
To
YThe Environmental Engineer
HPPCB Mandi cum Nodal Officor
OA No 428/2022
Subject: - Order dated 15.07.2022 passed by the Hon'ble NGT in Original
Application No. 428/2022 titled Khushal Singh & Others V/s State of
HP & Others.
Reference - Your office letter No PCB/RO Mandi/ (Loose File/ O AN
428/2022/Mandi/2022-2333-35 dt 23-08-2022
Please refer to the above Letter under reference on the subject mentioned
above The proposed Surah HEP (1 5MW) 1s to be constructed on Jwal Khad near
village surah and detaill of existing and proposed schemes pertaining to Jal Shakt
Department is tabulated as below
Sr. Name of Scheme Type Source Discharge Remarks
No. of
Scheme
Lift water supply scheme to Existing Jawal Khad, 944 LPS Source
Parwara Tikkar, Bah etc near village of all
31°56'52 8" N77°12'625E ~Saran scheme
2 Lift Irrigation Scheme Sunas Existing  Jawal Khad, 580 LPS 'S located
in GP Saran (31°56'72 4"N near village upstream
771307 2'E ~Saran of trencn
> Lift water supply scheme to Proposed Jawal Khad. 385LPS  werr of
renovate cold water supply near village proposed
schemes of GP Kandha ' Sunas Surah
Bagsaid. Saran and Murhag HEP
under ADB
31°56'59 1"N 77°12'92 0"E}
4 Flow Irmigation Scheme to Proposed Jawal Khad. 2 10 LPS

1.

near village
. Undigad

viliage Surah in GP Murhag
(31°35'09 9"N 77°08'35.8"E )

In this regard. as per the directions issued by the worthy Deputy Commussioner

durng the joint inspection on 12 08 2022 The point wise reply pertaining i1s as under

Source of Irrigation Water: - Two nos. irfigation schemes (one no existing and one
no proposed) are based on Jwal Khad The existing scheme LIS Sunas having water
requirement of 580 LPS to irrigate 20 21 Hectare area One number Irngation scheme
FIS to Surah has been proposed for water requirement of 2. 10 LPS which will irnigate
the CCA 8 80 Hect

Source of Drinking Water: - There are two nos of water supply schemes (1 no
existing and one no. proposed) The existing scheme LWSS Parwara i1s presently
running to meet water requirement of 9.44 LPS whereas the proposed water supply
scheme mentioned at Lift water supply scheme to renovate old water supply schemes
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77
of GP Kandha Bagsaid, Saran and Murha

9 under ADB has been designed for water
requirement of 3 85 LPS from Jawal Khad

Number of Kuhls along with location and

users: - Except for irrigation and water sy
No 1and 2. no other kuhl(s)

its command area and number of water
pply schemes mentioned in the reply of point
~existing if any pertain to Jal Shakt Department

4 Analysis of the irrigation water requirement of the farmer, during different
season and availability of water in the stream/ Khad: - The total designed irmigation
water requirement of both schemes (one existing and one proposed) during peak
season s 7 80 LPS (5 80LPS+2 10 LPS)

Analysis of proposed lift irrigation scheme Vi
- As mentioned above the sources of proposed
Khad is located upstream of trench weir of propo

15
S some vis proposed hydro Project
irrigation schemes tapped from Jawal
sed Surah HEP.

Details of water supply schemes likely to be affected due to the project: - As

mentioned above the sources of Proposed and existing water supply schemes tapped
from Jawal Khad are located upstream of trench weir of proposed Surah HEP
However One no sSpring source of the scheme (31°35'39 2"N 77°08'50 8"E) WSS

Surah Salveen which provides water to habitant of village Khamrada is likely to ce
affected during construction of the tunnel . as inlet side of the tunnel ( Portal
37°35°39"N 77°08'49"E ) of this project is approx. 20 mtrs. range of the source

The Plan of the existing and proposed schemes and copy of NOC _
ssued by JSV is enclosed for ready reference

A -

Executive Engineer.
Jal Shakti Division Thunag

\Q&S‘St.Mandi (HP)
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78 _ W
Department of Agriculture, Arnex 07?3. E/

Office of the Deputy Director of Agriculture, "y

Mandi, Distt Mandi, HP e
No. Agr. MND /F(7)/HQ/2020-21-7398 Dated -06 -09.2022
To
+/The Environmental Engineer,

HPSPCB, 1st Floor, Legend Building,

Opp. Dev Bhoomi Hyundai, VPO Gutkar,

Tehsil Balh, Distt Mandi, HP
Subject: Order dated 15.07.2022 passed by the Hon'ble NGT in original Application 1o 42812022

titled Khushal Singh & Others V/s State of HP & others.
Sir,

Kindly refer to your office letter No. PCB/RO Mandi / (loose file // O.A. 428 /2022 / Manc

| 2344-46 dated 23.08.2022 on the subject cited above.
In this context. The desired information regarding Surah village is given as below:

Total No. of farmers: 60 nos. (Surah — 40 nos, Khamrara - 12 nos and Sakaran — 8 nos)
Total cultivated land: 183.53 ha ( Cultivated — 46.38 ha and uncultivated land — 137 5h
Types of crops grown : Wheat, maise, Potato, Cabbage, Beans, Peas
Cropping pattern: Maize — Whaet - Vegetables
Requirements of irrigation water during different seasons /| months: Irrigation water is requirec
three times a month during Kharif and two times a month during Rabi season till the matunty o
crop.
6. Sources of irrigation water: Nallah — Jaggar Nallah, Suketi Nallah and tikker Nallan

)

ok W=

This for favour of information and necessary action please.

Yours faithfully

Mandi, Distt Mandi HF
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79 Avwwex vVAe—

No. DDIl(f\l\,.‘\-il"l()!ﬂ(\lll)ll)-(.\liSC.) - 7’5 ?“7

O/o Deputy Director Horticulture

Mandi, Diste Mandis (109D
from @

Deputy Director Hortivulure,

NMandi, Distt Mandic (1117)

Al Parmar,

Favironmental Fngineer, HPPCB Mandi

Cum Nodal Officer in OA No 428/2022

LD State Pollution Control Board Regional Office Mandi

Y Floor legend  building opposite- Dev Bhumi Hyundai VPO Gutkar

Tehsil Balh Dist, Mandi (L)

Dated Mandi, the /f/f/\f"g
Subjeet:- Order dated 15.07.2022 passed by the [Ton’ble NGT in original

Application No. 428/2022 titled Khushal Singh & Others V/s State of

HP & Others.
Sir.

Kindly refer to your office letter no. PCB/RO Mandi/(Loose File/O. A N
4282022 Mandir2022-2347-49 Dated 23.08.2022regarding compliance to the orders passed by the
Hon'ble NGT a joint inspection of the site for the proposed Surah HEP (1.5MW) and consultative
stakeholder meeting was held by the Joint committec under the chairmanship of Worthy Deputy
Commissioner Mandi distt. Mandi dated 12.08.2022 on the subject cited as above.

In this context, the required information assessed by this office is as under is
hereby enclosed.

] | Total No. of Farmers/ | 93670 Nos
| orchardists assessed i
2 | Total cultivated area till | 38432 hec. (384hec. lrrigated& 38047 non
~ date assessed irrigated)
3 'Tvpes of crops grown and cropping | Annexure attached with the letter and for the
| pattern | cropping  patterns news techniques arc  being
‘ \developed by the departments, like small spacing.
lhinh density for development of orchards in small
! - space land for high breeding varieties which giving
‘ | maximum production of fruits.
4 | Requirement of irrigation water \ Hard need of irrigation water during difterent R
Q \ during different seasons/months. | scasons/months for the crops. -
['s | Sources of irrigation water. Limited Nos of water sources provided by the
1 deparment like Tanks in RKVY and tubewells in
i very limited Nos and now recently work in progress
| "‘ under water users association under Project HPHDP.
This is for your kind information and necessary action please.
Encl- As above GMO . Yours faithtully,

Dc;Q-r){S' Director Horticulture,
z Mandi, Distt. Mandi. (FHLP)

% )

pavA

oo e |2 5]

|-~
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80

No. Rev/SDM-TNG (Misc) 24/2020-2451-52
From

Sub Divisional Officer (Civil)

Thunag Distt. Mandi (H.P)
To

Environmental Engineer,

Himachal Pradesh Pollution Control Board

Mandi, District Mandi (HP).

(Regional Office Mandi, 1* Floor, legend Building Opposite Dev Bhoomi Hyundai,
VPO Gutkar, Tehsil Balh, District Mandi HP).

Dated: 26-08-2022.

Subject: Order dated 15-07-2022 passed by the Hon’ble NGT in Original Applicatior

NO. 428/2022 titled as Khushal Singh & Others Vs State of HP & Others.

Sir,

Kindly refer to your office letter no. PCB/RO Mandi/(Loose File/ O.A. No
428/2022/Mandi/2022-2353-55 dated 23-08-2022 on the above cited subject. In this context the
matter was inquired through Tehsildar Thunag, Distt. Mandi HP. On the basis of report o
Tehsildar Thunag the detail of water mills along the downstream of site for the proposed (1.
MW) HEP Project Surah, Tehsil Thunag, Distt. Mandi (HP) is as under:

There are total 11 water mills in Surah Khad along the downstream o
1.5 MW HEP Surah in Tehsil Thunag, out of these only 02 are in working condition & are
currently in use, while the rest of 09 are non functional & not in use. Report is submitted ir
favour of information and further necessary action.
Encl. Yours faithfully,

Sub Divisional Officer (Civil)
Thunag, District Mandi (HP).
Endst. No. as above. 2451-52 Dated: 26-08-2022
Copy forwarded to Deputy Commissioner, Mandi District Mandi (HP) foi
information and necessary action please.

Sub Divisional Officer (Civil)
Thunag, District Mandi (HP).
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